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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No, 167/2005 

Date of Order : This the 27th  day of June, 2005. 

The Hon'ble Sri Justice G. Sivarajan, Vice-Chairman. 

Sri L.S.Vanchhawng 
Deputy Commissioner 
Customs DivIsion 
Aizawl, Mizoram. 

By Advocates Mr.J.L Sarkar and Mr. S. Naith. 

- Versus- 

Union of India, 
Through the Secretary, 
Ministry of Finance, 
Department of Revenue, 
Govt of India 
North Block, New Delhi. 

Central Board of Excise and Customs, 
Govt. of India, Through its Chairman 
North Block, New Delhi. 

The Chief Commissioner, 
Cntra1 Excise & Customs, 

.Applicant 

Shillong Zone, Shillong, Meghalaya. 
Respondents 

By Mr. A.K. Chaudhuri, Addi. C.G.S.C. 
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OIWER (OR&L) 

SIVARATAN. I (V.C.) 

The applicant is working. as a Deputy Commissioner, 

Customs Division Aizawi since' 13.1 L2002. The applicant was posted 

as Assistant Commissioner, since 6.7.2001. According to the applicant 

since he was posted in NER he is entitled to stay longer period in 

the same station on obtaining option as per. transfer policy. It is 

stated that transfer order has been issued on 21.06.2005, whith 

caused serious inconvenience to the education of his children who are 

in middle of academic session. It is stated that transfer order has been 

passed, to accommodate certain other officers on the basis of their 

representation. 

- 	Mr. J.L. Sarkar, learned counsel for the applicant submits 

that the applicant had submitted option (Annexure - Dl) wherein the 

applicant clearly stated that the applicant is not in a position to opt 

for any particular station outside Aizal as his wife had undergone 

two major surgery and she is confined to bed., Counsel for the 

applicant further pointed out that on recovery, another major surgery 

at Civil Hospital, Aizwai was advised. It is further stated that the 

applicant will settle at Aizwal after retirement. Counsel submitted 

that respondents did not consider the applicant's request while 

transferring the applicant from Shillong to Kolkata. 	 ' 

I have also heard Mr. A.K. Chaudhuri, learned Addl. 

for the respondents. AddL C.G.S.C. for the 'respondents. 

submfts that if the applicant'makes reprsentation pointing out the - 

circumstances stated in the transfer proforina (Annexure - Dl) 

'certainly the 2 respondent will consider the same and pass 

appropriate orders in accordance with law. 

Pw - 
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4. 	Considering the aforesaid facts and circumstances, I 

direct the applicant to make a detailed representation before the 2 11  

respondent within ten days from today. If any such application is 

submitted before the 2 respondent, the 2 1  respondent will consider 

the same and pass appropriate orders within a period of six weeks 

thereafter. In the meantime, if the applicant and the person who is to 

joIn in the place of the applicant, are not relieved from their 

respective places, the applicant will be allowed to continue in the 

same station till a decision is taken as directed hereinabove- 

The O.A. is disposed of at the admission stage itself. The 

applicant will produce this order before the 2 d  respondent for 

compliance. 	 97 

(G.SIVARA4JAN) 
VICE CHAIRMAN 

/mb/ 

I ,  
IV 
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Centri Adit;tcat'ive Tibuna 

JUN2005 

IN THE CENTRAL ADMINI i3a(VETfiIBUNA1z:: G 
Guwcheti Bcnch 

O.A. 	/2005 

AHATI BENCH 

I- 

Shri L. S. VANCHHAWNG 

-Vs- 

Union of India & Ors. 

Synnosis of the Appilcation 

C 

The applicant is working as Deputy Commissioner, Customs Division, 

Aizawl w.e.f. 13-11-2002. He was posted to Aizawl as Assistant Commissioner 

w.e.f. 06/07/2001 and thereafter promoted as Deputy Commissioner w.e.f. 

13/11/2002. 

The applicant being posted in the North Eastern Region, is entitled to stay 

longer in the station of his posting on his option as per the transfer policy and he 

had duly intimated his willingness to continue in the station since his son is in the 

middle of the academic session. 

By order No. 94/2005 dated 2 1-06-2005, the applicant has been 

transferred to Kolkata Central Excise and choice station posting after serving NE 

Region has not been considered. The Order dated 2 1/06/2005 has been issued 

to accommodate some officers on the basis of their representation ignoring the 

applicant's choice posting. 

The transfer order has been issued on 21.06.2005 with direction to submit 

compliance report of relieve of officers by the 27th  June, 2005, thus, denying 

natural justice to make legitimate representation. This depicts hasty action 

without application of mind. 

The wife of the applicant is seriously ill and has undergone two major 

operations and is under medical advice for another operation. 

This l-lon'ble Tribunal in a number of cases has disposed of number of 

Original Applications. eg.: 127, 129, 130, 131, 136, 142, 144 of 2005. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH :: GUWAHATI 

(An application under Section 19 of the Administrative Tribunal Act, 1985 ) 

O.A. No. 	/2005 

Shri L. S. VANCHHAWNG 

Deputy Commissioner 

Customs Division 

Aizawl, Mizoram 

Applicant 

—Vs- 

	

1. 	Union of India, 

Through the Secretary, 

Ministry of Finance, 

Department of Revenue, 

Govt. of India, 

North Block, New Delhi. 

	

2. 	Central Board of Excise and Customs, 

Govt. of India, Through its Chairman, 

North Block, 

New Delhi. 

	

3. 	The Chief Commissioner, 

Central Excise & Customs, 

Shillong Zone, Shillong, Meghalaya 

Respondents. 
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Details of the Applications: 

Particulars of the order against which the application is made 

This application is made against the order dated 21-06-2005 SI No. 

78 of transfer of the applicant from Aizawl to Kolkata Central Excise violating the 

directions of Transfer Policy 2005 and other directives of the Policy of Posting in 

N.E. Region and choice station, adversely affecting his son's education who is in 

mid academic session with Mizo as Major Indian Language. 

Jurisdiction : 

The Applicant declares that the subject matter of this Application is 

within the jurisdiction of the Hon'ble Tribunal. 

Limitation: 

The applicant declares that the application is within the Period of 

limitation under Section 21 of the Administrative Tribunal Act, 1985. 

Facts of the case: 

4.1 	That the applicant is a citizen of India and as such is entitled to the 

rights and privileges guaranteed by the constitution of India. 

4.2 	The applicant was working at Agartala Customs Division, Tripura as 

Assistant Commisisoner w.e.f. 10/10/2000 and transferred as Assistant 

Commisisoner to Aizawl Customs Division, Mizoram on 06/07/2001. He has been 

promoted as Deputy Commisisoner w.e.f. 13/11/2002 and posted at Aizawl. He is 

in Group-'A' service. 

4.3 	The applicant has served the hard zone of NE Region for more than 

04(four) years and is entitled to the incentives granted as such. The applicant 

has not completed three years as Deputy Commisisoner in Aizawl. He has less 

than 10 years of service to retire w.e.f. 31/12/2011. 
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Copy of the tenure posting scheme is enclosed 

as Annexure - A. 

Copy of the policy from Swamy's compilation is 

enclosed as Annexure - B. 

	

4.4 	That under the tenure system of posting in N.E. Region the tenure 

may be extended when the employee concerned is prepared to stay longer. The 

applicant has prayed for continuing his posting at Aizawl. After serving in N.E. 

Region the applicant has a scope and right for choice of station. The C.B.E.C. has 

also circulated Transfer Policy, 2005. Clause 5.8 of the said policy stipulates that 

the officers of N.E. Region will get preference to stations of their choice. The 

applicant states that he has prayed for choice station at Aizawl. 

Copy of the said Transfer Policy is enclosed as 

Annexue - C 

	

4.5 	That options were called for by the Department in prescribed form 

and the applicant submitted his option on 28.04.2005 praying for posting at 

Aizawl, specifically mentioning the ground of his wife's serious nature of illness. 

It is stated that his wife has undergone two surgical operation for kidney and her 

uterus was also removed and she has developed side effects and has to undergo 

another operation for gall bladder. The doctor of Civil Hospital, Aizawl are really 

conversant with the chronic patient. 

Copy of the option dated 27.04.2005 is 

enclosed as Annexure— Dl. 

Copy of the advice of the doctor is enclosed as 

Annexure—D2. 

	

4.6 	That an order dated 21.06.2005 has been issued by the Central 

Board of Excise & Customs by which number of Group-'A' officers have been 

transferred. The name of applicant appears against SI. No. 78. He has been 

transferred from Aizawl to Kolkata. 

Copy of the order dated 2 1.06.2005 is enclosed 

as Annexure - E. 

to 
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4.7 	That the transfer order has been issued to accommodate other 

officers on their requests without considering applicant's case and the said order 

of transfer of the applicant has been issued in complete disregard of the policy of 

tenure posting in N.E. Region and choice posting. This also ignores the transfer 

policy of the CBEC, 2005. The applicant has been transferred with non-

application of mind. This has been done as a routine exercise of power, and 

without considering the relevant facts, and the option of the applicant. 

4.8 	That the said order dated 21.06.2005 has been issued mechanically 

even ignoring the instruction and enunciated policy as laid down in Para 2.1(g) of 

the said Transfer Policy, which mandates that Annual Transfer orders shall be 	cA 

normally issued by 30'' April and, in any case not later than 31st  May of the year. 

4.9 	That the youngest son of the applicant is reading in Class XII at 

Aizawl ( Pachhunga University College) and is in mid session. The transfer shall 

very adversely affect the education of the child. He has Mizo as a Major Indian 

Language. 

4.10 	That the impugned order of transfer of the applicant dated 

21.06.2005 has not been issued in public interest nor there is any 'reasonable 

administrative ground. 

4.11 	That the manner in which the order dated 21.06.2005 has been 

issued does not appear to be as per Policy and Procedure of the Transfer Policy, 

2005. The order is not transparent as to that the orders are issued as per 

recommendation of the Board/Placement Committee. The applicant has 

reasonable apprehension that the same has not been placed before the 

Placement Committee. 

4.12 	That the applicant has not yet been released from present post. 

4.13 	That this Hon'ble Tribunal in a number of cases has disposed of 

Original Applications involving similar question of fact and law with individual fact 

differences. 
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e.g: O.A. No. 127/2005 (Smt. K.M. Das Vs. Union of India & others) 

O.A. No. 129, 130, 131 & 136 of 2005 ( Shri G. Das,'& others Vs UOI & ors) 

O.A. No. 142/2005 ( Mr. G.Panmei Vs UOI & others) 

O.A. No. 144/2005 ( Shri C. Songate Vs UOI & others) 

Copies of the Orders in O.A. No. 127, 129, 130, 

131, 	136, 	142 	& 	144 	of 	2005, 	dated 

13.06.2005, 	14.06.2005, 	15.06.2005 	are 

enclosed as Annexure - F, G, H, 	and 

respectively. 

5. 	Grounds For Relief with Legal Provisions. 

5.1 	For that the applicant's transfer from Aizawl shall very adversely 

affect the education of his son. 

5.2 	For that the order of Transfer shall cause much hardship towards 

the health and treatment of his wife. 

	

5.3 	For that the applicant has been denied the benefit of choice station 

posting after working in N.E. Region. 

	

5.4 	For that the order of transfer posting of the applicant has been 

made without application of mind. 

	

5.5 	For that the transfer order is not in public interest nor in any 

reasonable administrative ground. 

	

5.6 	For that the Transfer Order has been issued in June, 2005 violating 

the mandate of the Transfer Policy. 

	

5.7 	For that the order of transfer is whimsical and arbitrary and offends 

Articles 14 and 16 of the Constitution of India. 

	

5.8 	For that the order of transfer of the applicant is not just and fair. 

	

5.9 	For that in any event of the matter the applicant is entitled to the 

relief prayed for. 
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Details of the remedies exhausted 

The applicant declares that there is no other efficacious remedies 

under any Rule and this Hon'ble Tribunal is the only forum to 

adjudicate the subject matter. 

Matters not previously filed or pending with any other 

court. 

The applicant declares that he has not flied any case on the subject 

matter before any court, forum or any other institution. 

Relief Sought For 

Under the above facts and circumstances the applicant prays for 

the following reliefs: 

8.1 	The order of transfer of the applicant by order dated 21.06.2005 

Sl.No. 78 be set aside and quashed / modified. 

8.2 	The applicant be allowed to continue in office at Aizawl atleast upto 

31st Mrach 2006. 

8.3 	Any other relief/reliefs the Hon'ble Tribunal may deem fit and 

proper. 

The above reliefs are prayed for on the grounds stated in para 5 as 

above. 

Interim Relief: 

During the pendency of this application the applicant prays for the 

following interim reliefs: 
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9.1 	The order dated 21-06-2005, SI. No. 78 of the transfer of the 

applicant be stayed/suspended and he be allowed to continue in 

his present place of posting upto 31/03/2006. 

9.2 	Any other relief/reliefs the Hon'ble Tribunal may deem fit and 

proper. 

The above interim reliefs are prayed for on the grounds stated in 

para 5 above. 

This application is filed through the Advocate. 

Particulars of the PostalOrder: 

IPO No. 	22,g, j 

Date of Issue. 

Issued From 
	

4ç2. 

Payable at 
	

P 

12. 	List of Enclosures: 
	

As 	per Index 

( 



Verification 

I, L.S. Vanchhawng, son of (Late) Laltuma Vanchhawng, aged 53 

years, 7 months, resident of Aizawl, do hereby verify that the statements made 

in paragraphs 1, 4, 6 to 12 are true to my knowledge and statements in para 2, 

3 and 5 are true to my legal advice and that I have not suppressed any material 

fact. 

And I sign this verification on this 24th  day of June, 2005 at 

Guwahati. 

[~ *tO~9 
L. S. VANCHHAWNG) 
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ConcessionS when posted to 
North-Eastern Regior., etc. 

[Swainy's—FR&SR,Part-T] 

Certain special concessions and service benefits are admissible to 

• 	officers .tran.ferred to the North-pastern Region and Union..Territories listed 
below and to officers posted to North-Eastern Council when they are stationed 

• 	in the NotthEastern Region. These concessions are also admissible to those 
on deputation to State Governments of Manipur and Tripura 

L Asam 	 6. Anmachal Pradesh 

Meghalaya 	 7. Mizoram 

Manipur 	 8. Andaman and Nicobar lsiznds 

Nagaland 	; 	
9. Lakshadweep (IL & M) Islands 

Tripura 	 10. Sikkirn 

1. TA. and Joining Time 	 •. 

• 	 (a) On first appolntment.—For journeys to take up initial appointment, 
T.A. will be adnilsnlbleto'the Government servant and his family for the total 
distance as b'elow- 

• For joinney by rail 	.. 	... 	Second Class fare, 
For journey by road : • 	... 	Ordinary bus fare. 
For journey to take up appomtment 
in A & NIL & .M islands 	... 	Free sea passage plus rail/bus 

fare as aboye for journ ey 
within mainland up to the 
port of embarkation. 

(b) Ontransfer.—If the family does not accompany the Government ser-
vant, he will be paid TA on tour for self only for the transit penod and will be 

j.jtt.j 0 1. Carry persotial effects up to 'ra or nis ennuernem at uovcuuucuL 
cost; or can have the cash equivalent ocarrying rd of,his entitlement or the 
difference id weight of the persànal effects he is actitally carrying and rd of his 
entitlement, as L 

the case may be, in lieu of the cost of transportation of baggage. 
Composite Transfer Grant will be admissible in any case. 

If the fa nily accompanies him, he can draw the existing T.A., including 
the cost of transporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carned. 



	

CONCESSIONS WHEN POSTED TO N-EREGION, ETC. 	283 • 	
These provisions apply also for the .teturn journey on transfer baàk from 

the No*Eat Region/unj Territory. 	 0 

This .Cocessijs admissible only in casesof'tnfer from a Station out- 
side to a station in the N-E Region and vice versa It is not applicable from 
One station to another within the region 

(c) Roid mileage for. transports tion of personal effects.—. Higher rate of allowance as for 'A' class cities, limited to the actual expéndjtwe, 
will be admissible to all Government servants for.transportation ofpersonaleffects On 

transfer between twO different stations in the North-Eastern Regionirj njon  Territorynot cpnrlected by rail irrespective of the fact whether they are having 
All India transfer liability or not. 

(. Joining time 
while proceeding on/returning from leave..--. 

Govennt servant pr eedig on leave from the place of posting in the 
Region to a' place outside the Region 
f011ows: 	 are entitled for the joining time as 

	

- 	 S  

• 	(a) If the place ofposfing in the Region is not a remote locality..-.-. 
• (0 Whenthe journey time between 	No joining time is • 	the place of posting and the place 	admissible. outside the Region is 2 days or less. 

(ii) When the journey time referred to 	Journey time in excess in .(0.above is more than 2 days. 	of 2 days is allowed as 
joining time. 

(b) If the place ofpoytjn in the. ReEion is a remote locality.-..- 
- 

(1) 	Period offravel from the rtunotè Jàumey time as prescribed 
• 	 . 	 . 

 locality - to- the spedified station; 	is allowed as free joining • S 	
00 	 time. 

Period of travel from the 	Journey time in excess of specified station to a place 	2 days is allowed as outSide the region. i 	additional joining time. 
This concession is also admissible when the Government servants return from leave. 	. 	. 5 . . 	 . 	 . 

2. Leave Travel Concession 
(a)Governjnent5ej. nt who leaves his family behind and does not avail 

transfer T.A. for the family will have the option to choose.--. 
Either: The existing LTC to Home:.Town once in a.h1t-4 - 	 - .-...s 	 LWO years; 	-. 	

. 0• 

Or: 	• The concession for himself once a year from the station of 
posting 'to his Home Towzi : or place. where the family is residing, and in addition concession for the family (restricted to 

• • the spouse and two dependent children only) aiso to travel Once 
a year from the place of residence to the employee's station of L 	posting. 	

0 
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In addition, Government servants and families, posted in the Region 
will be entitled to LTC on two additional occasions during their entire service 
carcer as.' 'Emergency Passage concession" and intended to enable them and 
families (spouse and two 'dependent children) to travel to their Home Town or 
station of posting in an emergency.. These additional passages will be 
admissible by the entitled mode and class of travel as for normal LTC. 

Travel by air.— Officers drwing pay of Rs. .13,500 and above and 
their families (spouse and two. dependent children.— up to 18 years 'for boys 
and 24 years for gfrls)..rnay perform the above LTC journeys by air as 
below—  

Between stations 
North-Eastern Region 	,' ' 	, Impha.1/Silchar/Agartalal 

AizwaV Lilabari and Kolkata 
Andaman and Nicobar Islands 

	

	Port Blair and Kolkatal 
Chennai 

Lakshidweèp' ' 	''' 	Kavaratti and Kochi. 

3. Tenure 
Fixed Tenure- 

(I) . For staff with service'of 10 years or less 	' Three years 
(ii) For staff with more than 10 years of service 	Two years 

Period of leave, training, etc., in excess of 15 days per year will be 
excluded in counting the tenure period. However, the' period may be extended 
in exceptional cases in exigencies of' public service or when the employee 
concerned is prepared to stay longer. Deputation allowance will be admissible 
during the extended period a1so 

Station of choice on completion of tenure.— On.completion of the 
fixed tenure, officçrs may be considered ifor posting, to a station of their choice 
as far as possible. 	 . . 

4. Weigh tage for promotion, etc. 
(a) Eligible officers shall be given due recognition in the matter of-

(I) promotion in cadre poss; 
deputation to Central tenure posts; and 
courses of training abroad. 

(b) The general reqiirement of at.least three years' service in a cadre post 
between two Central teilure deputations 'may be relaxed to two years in cases 
of meritorious service. 

(c) Entry in CR—A specific entry shall be made in the CR of all 
'employees who render full tenure of service. 
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5. Children's Education Allowance/Hostel Subsidy 
If the children do not accompany the employee, CEA will be admissible 

up to class XII to children studying at the last station of posting or any other 
station where they reside. If such children are put in hostels, Hostel Subsidy 
will be admissible without other restrictions The concession is admissible to 
the officials traasferred from one place to another within the No±th-Eastem 
Region also. " 

6. Benefit of Two HRAs 
Central Government employees posted to the specified States/Union 

Territories from outside the N-E Region who are keeping their families in 
rented houses or in their 'own houses at the last place of posting outside the 
N.E Region, will he entitled to HRA àdniissiblc to them at the 'old station, and 
also at the rates admissible at the new place of 'posting in case they live in 
hired priváte'accommodation irrespective' of whether they have claimed trans-
fer T.A. for family or noi subject to the condition that hired private accommo-
dation or owned ;house atthe. last station of posting is put to bona fideuse of 
the members of the family. These concessions are admissible also to those 
posted to Andaman ¶nd Nicobar Islands and Lakshadweep. 

Those employees who have not been p'sted to the N.E Region from 
outside the N-E Region are not entitled to this benefit; 

7. Retention of Quartersfrëlephone 
Government accommodation.—The facility of retention of Govern-

ment accommodation will continue to be available. Licence Fee will be 
charged at normal rates whether the accommodation retained is the entitled 
type or below the entitled type. The facility of retention will be admissible for 
three years beyond the 'normal'permissible period of retention. 

Residential telephone In the last statfon—Residential telephone at 
the last station: will' be'allowëd to be retained on the condition that the rental 
and all other charges' 'are paid by the officer cOncerned.—Appendix-9. 

8. Special Allowances 
Special Compensatory (Remote Locality) AllQwance.— Please see 

Section 6. 

Special (Duty) Allowance/Island Special Allowance.—Employees 
who have All India Transfer Liability on posting to (i) any station in the 
North-Eastern Region comprising the States of Assam, Meghalaya, Manipur, 
Nagaland, Tripura,'Aiunachal Pradesh, Silddm and Mizoram, will be granted 
Special (Duty) 'Allowance, and (ii) any station in the Island Territories of 
Andaman, Nicobar and Lakshadweep will be granted 'Island Special 
Allowance. (For rate.r and conditions governing the grant of these allowances 
see under Compénsatoy Allowances' in Section 6). 

A 
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APPENDIX –9 

INCENTIVES FOR SERVING IN REMOTE AREAS 
G.1, M.F,O,M No 200,14/3/83E, IV, datcd the 14th December, 1983, 'cad vih O.M. 

No. 20014/3/133-E, IV, dated the 30th MArch, 1984, 270h July, 1984, 0.1., Mi hO. No. 3943-E 
tV/lId, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. IV, dated the 31;t Januaiy, 
1985, 25th September, 1985, U.O. No. 824-E. IV/86, dated the 1st April, 198, O.M. No. 
20014/3/83-E. IV, dated the 29th October, 1986, O.M No, 2001 -4/3/83-1 --l. IV/E. 11 13), dated the 
I ith May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014!16/86-. lylE, 11(13), 
dated the 4t December, 1988 and O.M. No. 11 (2)/97-E. 11(B), dated the 22nd July, 1998. 

I 

Allowances and iacilities admissible to various categories of civilian 
Central Government employees sci -ving in the North-Eastern Region compris-
ing the States of Assani, Meghaiaya, 'Manipir, Nagaland and Tripura and the 
Union Territories of Arunaclial Pradesh and Mizoram, Andaman and Nicobar. 
Islands and Lakshadweep Islands. These orders also apply mutatis nzutandis 
to officers posted to NE.Council, when they are stationed in the N-E Region 
and to the civilian Central Government employees including officers of All 
India Sei'ices posted to Sikkim. 

Tenure of posting/deputatiorn 
There will be a fixed tenure of posting 3 years at a time for officcis with 

service of 10 years or less and ,o:f2 years at a time for officers with more than 
10 years of service. Periods of kave; 'training, etc., in cxccss of 15 days pur 
year will be exciuded..in cpuning th tenure period .?. rdycars. Officers, on 
completion of the fixed tenure of service mentioned al5ove maybe considered 
for posJng to a StItLoI) of their choice as far as possble 

.Th . perioc of de,put'ition' of' tile. Central Government euplo ecs to the 
Saes/Umon 1erutcries of the North-Eastern Regmi, will genc by be for 3 
years which can be extndeo in eA'cpt1onl cases in cxigencc public ser-
VICC as well as when' the emp l oyco, cOncerned is,picpared to stay Jlongcr. The 
admissible deputation allowance will also continue to he paid during the 
period of deputation so extended. 

Weightge for Central deputation/ta ainiiig abroAd and spcial 
mention in Co'nfideñti,â'Reports: 

Satisfactory perfirrnance of duties for the prescrihedlenure in the North-
East shall be given due recognitioii:in the case of eligible officers in Ihemalter 
ci— . . , • ' ..:. 

(a) promotion in cadre .post; 
(h) deputation to Central tenure posts; and 
(c) courses of training abroad 
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- The general requirement of at least thrcc years service in a cadrc jo;t be- 
tween two Central tenure dcputations may also he relaxed to two years in de-
serving cases of meritorious service in the North-East. 

A specific entry shall be made in the CR of all eniployccs who rendered 
a full tenure of service in the North-Eastern Region to that effect. 

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the North-East in the matter of promotion in the cadre posts, deputation to Central tenure post and courses of 
training abroad. 

Special (Duly) Alkwaijec: 
Ccn -al Goverrinient civilian employees who have All India transfer ha-

bility will be granted Special (Duty) Allowance at the rate of 12% of basic 
pay on posting to any station in the North-Eastern Region. Special (Duty) 
Allowance will be in addition to any spccal pay andlor deputation ((iuty) 
allowance already being drawn without any L ljn ç  on its qUan mu. The con-
dition that the aggregate of the Special (Dit) Allowance plus Special Pay/Deputation (Duty) Allowance, if any, \Vjli not exceed Rs. 1,000 per 
month shall also be dispensed with from 1-8- 1°)7. Special Allowances like 
Special Compensatory (Remote Locality) Ailowance, Construction Allow-
ance and Project Allowance will be drawn separately. 

The Central Government civilian employees who arc members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duly) Allow-
ance under this para. and are exempted from payment of Income Tax under 
the Income Tax Act will also draw Special (Duty) Allo\•vauIce. 

NOTE 1.—Special duty allowance will not be admissible during periods of leave/training beyond 15 days at a time and beyond 30 days in a year. The 
allowance is also not admissible (luring suspension and joining time. 

NOTE 2. - Central Goveinuirent civilian employees, having 'Al", JJ)dia 
Transfer Liability' on their posting to Andarnaur & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe- 
cial Allowance' in lieu of 'Special (Duty) Allowance'. Sec Orders in Section V of this Appendix. 

Special Compensatory Allowance: 

The recommendations of the Fifth Pay Commission have been accented 
by the Government and Special Conipcnsatcy Allowance at the revised rates 
have been made effective from 1-8-1997. 

For orders regarding current rates of S. cial Cônzpen.ratoy 
allowance-_See Part V of this Compilation - 1-IR11 and CCA 

Travelling Allowance on first appointment: 
In relaxation of the present rules (SR 105) that travelling allowance is not 

admissible for journeys undertaken in connection with initial appointment, in 
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iOO5 

TANSFR/ PLACEMENT POLICY FOR GROUP 'A' OFFICERS OF 

TJiDIAN REVENUE SERVICE (C & CE) 

INTR(.sDUCTXO 	.: 
1 	r•; 

' 

14,  The Ministryof Finance has taken major riftiatives for tax 

• 
reforms, including reform of tax administrat:loii with an 
ñphasis dnreducng inter-face between the tax payers 

and. administration; Imparting greater t.rancpirei ICY and 
: rninimLzing discretion so as to ensure efficiency and 

rcocjnftion of merit and honesty. 

1.2 The 	uccessful implerr1entdtlon of lax rcfoi ms depends on 
the efficiency of the delivery system 	A significant 
conti A.pr to t 	1effectiveness of the administrative 

J:i mhine1acrdible human resource development pohcy, 
which offers opportunities for excellence and career 
advancement through a proper placement strategy, 

1.3 The .exting placement policy has been in pice for over a 
1.

decade 	Bdsedon the experience of its implementation, a 
jesent, system of transfers and postings was 

(drilecUout 	Accordingly, a new TransfEr/ °iernent Poliry 

-(hrein after.. referred to as the Transfer Policy) for Group A 
Offv..ers 	o 	IPS 	(C8tCE) 	has 	been 	formulated 	1 he 	n2w 

Lnsier/PIac'rnent po1icy, shall 	come 	into effect 	from 	1st 

• 'A 	2 ,0 .. 
• 	-........ • 	•iI•,"• 

SAL]ENT 
.1 '.. 

FATUtES 0t THIS'TRANSFER POLICY 

:2.1 	a)' The sallenfeaturesof this Transfer are as follows: a) All 
I  transfer and postings of Group 'A' officers of IRS (CCE) 

slail be 	ffecteti by the Boaid/Placement Committee or 

on their.4 recommendation as stated hereinafter, 

b)The Transfer policy has been formulated for olficers at. 
i :  

- 

AllstationshaVe been categorized in three classes and 
I tenure_of stay in different classes of station has been 

4 	prescribed1\ 

•d) 	AU posts have been divided into two categorizes, 
namel, Sepstt1ve and Non-Sensitive, 

$ 	 r 

c 	/ ' 	 e) 	All posts have been cdtegorlzed as field arid non-field 
p posts' 

f) 	Guidelinesfor 	dealing 	with 	different 	types 	of 
• 	. 	• 	. 	. .• 	

• "cornoassionatearounds"cases have been laid down.: • 	
•.. 	•,:• 	: 	 . •' 	•• • 	. 

• 	 , 	g) AtIanrn]aI trarisjer orders shall be normally issued by 

I 	4i 	30 11 6p;i,nd, in any case, not later than 31 May of 

	

• 	.year. 

6/11/2005 
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2.2 A corred 	cI in 	r rn rIF - 	 v 	u a ase is d sine qua 11011 Icr 
operatiorausing the Placement Policy. CBEC shill en;ure 
that the database containing the profiles; of all Group A' 
officers is regularly updated. 	- 

2.3 All grievances arising out of the irriplenientati o n OfTIIS 
Transfer Policy shall be iaddresscd In accordajic wit Ii the guidelines lssi.jecj by the Department of Persoii el & 	- 

Training, only after the officer has joined his new 
ass Ig rime n t. 

2.4 This Transfer Policy shall not be applicable to the trflnslcr of 
Chief Commissioners /Dlrcctors General. 

3.0 THE 3OARD/ PLACEMENT CO14Mrrr 

3.1 TheJ3o .arctwill,.recommend proposals for posting of Cliie 
Conimlloriers /Dirctors- General and Cominissio;ier to, 
apProvalofthe.Govern,et - t: I.e. Finance Minister throuqh 

- Revenue Secretary and Minister of State (Revenue). Joint 
Secretary.(Administratiofl) CBEC will serve as Secretary to 
the.Board -for- this purpose. 	 - 

3,2 'The Placement Committee will he the final authority for 
transfer of offices below the rank of Commissioner, 
provided the case falls within the purvIew Li t e exisl.liiy 
guldelInes. After the proposals are drawn up and approved 
by the 8ord, the .Chalrmanshall consult MOS (R) before 

proposals, Approval of 
tb Government will be required in case a deviation, from 

.the- existing guidelines has to be made. 

3.3 -Te-Placernent Committee shall consist of the foilowinrj: 

a) Chairman; 

-b) 	Member (Personnel and Vigilance); 

c) 	One Member of C[3EC to be nornhi -,atcJ, hi I ol:n.ic-j,,, by 
the Chairman of the l3oard for a period of six mouths; 
and 

d). Joint Secretary (Adrnn.) posted in CBEC as its Member-
Secretary 

3.4 The minutes of the meeting of the Board/pfacei,,crit 
Committee shall be drawn up and approved by all Members 
within 24 -houcs in a meeting (not by circulation). These 
must be approved by the competent authority within thirty days. 	- - 

-: - - 4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS 

4.1 In case of Commissioners and Chief Commissione, s/ 
Dii ectors General, the board will r ccornmcnd boil, tin 
station of posting ard4he specific charge 

4.2 O bvt 1 rankpfomrnissionerwiii be placcd at 
 !?, . f ;jt~ ;g., iefComniissioner/ Director General - - 	

- 	 concerned, for further deployment. While Considering the 
- - 
	 officers for fu-rther deployment, the Chief 

li.'e 2 of Ii) 
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- 

Cornmisstofler/DireCtOr General shaH keep in mind the old 

cy%cle of posting of the said officer considering which i3oard 

• I t'officer at their disposal. 

4.3'The normal practice is transfer on promotion. In individual 

cases this my give rise to hardship Hence, this may be  

.dclded bythé oard/Piace.ment Committee. For tIil 
Time-Scale/Non Functional 

SconGradshail not.be treated as promotion. 

4.4•. DirèctIy.reCru!ted /newly promoted Group 'A officers shall 
be given?lntenSlVe training in accountancy for a period of 2- 
3rhonthsduringthe - periOd of probation / upon promotion. 

• 	Uponco'pietion of training, directly recruited officers shall m  
be normally posted.to  a class 'A' station, whereas the 

'B' to Group 'A' shall, on 

pprntiQnb.e.traflSferred Out of the station in which they 
the balance SerViCe is less 

thanreyearS Further, In view of the sensitive nature of 
the job, 'AppraI5ers, on or after pi omotlon to the post of 

• AssIt f..Comm1ssloner,ilI not continue to remain posted 
• 

	

	In the CoMmission.erate which exercised jurisdiction over 
the Customs House. on whose cadre they were originally 

4.5 As far as possibteJ an officer shall spend the first nine years 
of his service on field posts. All posts In the 
Commisslonerates of Customs, Central Excise, Service Tax 
and the Directorates of Revenue Intelligence and Central 

/Exclse.IptelIigeflCe have been categorized as field posts. 
OfficersIuptoand including the rank of Commissioners shall 
ordinariIy be posted on field assignments for at least 5, 3 

d-i2years,reSpeCtiVeiY, in each of the first 3 decades of 

; tleIrcareer1 respetively During the first six years, the 

• 	office 	jail not ordinarily be given a posting outside the 

• 	deiartm,ent.orSeP.,on a deputation, and should be given 
•Excise, Service Tax and Customs 

bariches;':asar aspossible. After completing six years of 
• 	

'servlce,:On office may be posted to the Board as an Under 

Secretary. - 
/ 

4.6 Asfar:aspossibie, the senior most officer may be posted as 
Executive.ComflhlsSlOfler. However, once posted, a 

;.commIssior1er will not be moved out of the executive cl -large 
:] mereib'ecause an officer senior to him has replaced the 

•hithertojiinior nonexecutive Commissioner at that station. 
' 	•.-. - 4c 

4.7Jheofficer,will, as far as possible, be rotated between the 

• Custom arid Centrai Excise branches evey. two years and  
adequate experience in Service Tax branch will also be 
ensureas,far as possible. Ti is.shaiLbe done after the 

At stations where 
Vi t  thare separate Chief Commissioners of Central Excise 

and Customs, a committee of all such Chief Commissioners 
sh1i hectivelyd,ecide on the rotation between the two 
brancies at that station 	t ott.er.statlons, local rotation will 

Cp who exercise 
controlover the oostsiocated at that station. 

• 	• 	
- 

- I 	•' 

5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF 
POSTING AND ROTATION BETWLIEN THEM 

t 	-.4 	 •1 

- I 	 •-' 	 ---'-'' 
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The various stat ns whe- 
Gro,p 'A ofijccr rI!, h 

pastc-d have been categorj0 as 
Class 'A', Class Class 'C' fAnnxu !-flI] Such categorjzatjo 

on the twin criteria of revenue collection 
and Of Cornnt.00 	

level posts at a suH 	
tii 

 

and 
IS basçj 
IlUrflber 

Tho categorization of statn 5  Board w$t 	 y be changed by the h the approval of thrnGovernment 
The States In the Country have been dlVldCd Into 4 area; 
viz. 	St west, North afldStt1 

fAnnexure..iv.j An officer shalt not see in an 'area' for more.ttran a total of 
(hereinafter referred to as a Cycle) during his 

entire tnureup to and InCluding the rank of Commissioner 

anA'statjon shall be for a maximum 
01 The tenure shall not be less than four years In a Class '13' Station and 

111
,9t - . 1css than two years in a Class c tptLon. The maximum total tenure of an offjcpr in all Class 

'A' stations during his seiice 
Upto and 1 nClr.idjiig tire rank of Cornmjsi01. 

shall be 16 years, The tenure of hosting in Cuti 	Overseas IntellIqen 	
Network shlg not exceed three years A stay of more than 

 (to be 	 nine months in a station computed as on 31St 
DCCCIflbeI of the tr 	 prev,nij Year) will be eated as a comp(c year, 

arid the ier'ngif1 or the period of stay shjj be counted from the date of Joining. 	
'Off 	

'A or 'B' station can opt lower Lateg 	
he has COmJ)IcLQd 

r.y  

54 An officer shif'bc rotated 
bw0 the three different class 	

of statj5 After COnipietluig One cycle of 
the Offlcer shall be:rnoved to 

another area. Furtjr, as far as 
possible an officer shall Sete in at least two areas of the countV 	Noh, South, East, 

and West, dUrliI(J his career upto and IflCluding the rank of Commissioner. 
 

It may be clarified that an pffrcer can be posted from a 
c.station,t o.aciass,B 	. .C' statjo, nedessariiy , 

 in that order) in  
provided that if he 	any othe area and vice versa, 

had been posted In that area earlier, a minimum period of J 
years should have elapsed before he 

can be Posted again to the same area (ca lied Cooling off ............ 

5,5 	
All P9Stings In the Board and deputatj 

	to techilical Posts in the Depanient of Revenue Centrat Econiorjc 

Authority 	
. Intelligefl 	

Bureau (CEIB), Enforce,ent Director-ate 
for Advance Rulings (AAR), Competent Authorities (CAs); 

APpeilateirjbuflal for Focjted Prop (ATFP), CUStO mEXCiSe 
and Service Tax Tribunal 	

erty 
 

(CEsTKr) and Settlement Commission shall not count 
towards calculation of stthyat a particular Station/area but maybeQp 	

However, an offIcer who has been On 
deputation to any one of the aforesaid bodies shall not rdlnarjly be Considered 

for another depu1:J0.0 anyof the aforesaid organjZatiojs When an offker 
applies forcfearance for a Posting on 

deputation his prevro5 history of postings will be 
:onsjdjered while givine Cadre clearonce An officer shall 
invariably be trarsferrcd out of the station in which he 

was 
ltt1)//vw\Fiaxi11dl. 	

Dispjj71-1 	
6/1 1/2005 
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/ 	 on deputation on his return. 

In ordei to ecouragc officers to seek postings in Class 'C' 7 	Station, the Government shall sanction: 

V 	a) 	At Idast one vehicle fo r  office use in every Class 'C' 
station Irrespiecuve of the level of the olficer heading 
the office; and 

b) 	100 per cent housing facilities athe Officer level to 
the extent possible. 

C) 	The starting poirlt forcomputing the st:ay in Class 'A', 
'B' or 'C' station shall be the date of joining at the 
station, 

5.7 	pifltSecretary.(Admn) posted in CE3EC as its Member- 
S..ecretary 

5.13 Thpjij.s after. completing theirtenure in North Eastern 
l?elon (Assam, Sikklm, Meghalaya, Mizoram, Manipur, 
Nagaland; Arunachal Pradesh and Tripura), Jammu and 
Kashmir, NACEN and Its RTIs and Vigilance Directorate and 
CESTATWJ1I9etPref renceJn..posting to stations of theit 

5.9 When a certain number of officers are due for moving out 
of a statIon to a new station or by local rotation to new 
postings In the same station for the reason of having 
completed thelr..tenurc, but cannot be so moved due to 
inadequate number of.vacancies available, the officer who 
ti.vfQJQnger.periods.WilJ be moved first. 

5 10 The statIon of the posting will be taken as the actual place 
'herearfoffjderis postedand not head quarters of 
CornrnissIoneate/ Directorate to which the officer is %

posted 

6.0 CATEGORISATION OF POSTS INTO S!NSITIVE AND NON-
SENSXTIV 

' 	
- 	t 

6 1 All posts in CBEC have been classified into sensitive and 
. ..non"sensJtiv with the, approval of the Government: ......'"',' 

.:.,. 	:, 	 ,.;. 	.• .... 

6.2OrdInarily heepirhojfl4offjcer on a sensitive post shall 
be twoto thre. e ..years.at,onestretcii ............  

7.0 POSTINGS DIRECTORATEs OF REVENUE INTELLIGENCE, 
CENTRAL EXCISE INTELLIGENCE, VIGILANCE AND SYSTEMS (CE:C) 

7.1 In the Dlrectorates of Revenue Intelligence, Central Excise 
Intelligence; 'Jigilance and Systems, the Iespective Director 
General viIJ propose a panel of names for the consideration 
of the Board/Placement Committee. Individual officers will 
be selectedby the Board/Placernemit Committee, which will 
also indicate their station of posting. 

7.2 The maximum length of tenure in the Directorates of 
Revenue Intelligence, Central Excise Intelligence and 
\Jigiiance will be three years, subject to the condition that 

lit 	I () 

Di:;pId:; . 7O&fleiiIliile.: 
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I 
/ 	 no officer shall spend more than six years in these 

} I 	 Directorates during his entire service career. 

8.0 POSTING ON COMPASSIONATE GROUNDS 

8.1 In case an officer seeks a posting to a particular station •  on 
medical grounds, the Board/Placement Committee is 

• 	ernpowered'otake a decision ofl his plea. However, if 
.requlred,th Board/PlacementCommlttee may refer the 
cáseto a Medical Board. 

8.2 44;.cs 	 If the spouse of an officer is 
• working' outsIde the Department, posting in the same 

station may be allowed subject to the Instructions issued by 
the Department of Personnel & Training on this issue, 

8 3 In cdse where'the spouse is also an officer of the 
Deprtrhent,both the officers should be posted to the same 
station, If they are otherwise eligible, provided that, jointly, 
they.dbnotocupy morcithán 50 per cent of the posts in 
that station. 

9.0 TRANSFEROP1 ADMINISTRATIVE GROUNDS OR IN PUBLIC 
ITF'REST 

..:g.1'NotIthstandlng anything contained in this policy, 
Government may, if necessary in public intelest, tiansler or 
post any officer to any sthtlon Or post, 

92An officer again
St 

whom the CVC has recommended 

; 
initiation ofyigilance proceedings, should not normally be 

;posted drrèmáin posted at the station where the cause of 

he vigilance proceedings originated. He shall also not be 
.. posted on a sensltIv& charge. This restriction will remain in 

operation till such time the vigilance matter is not closed 

10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF 
TRANSFER ORDERS 

An oIicer under orders of tronsf3r shall be granted Earned Leave or Study Leave only alter he has 
joined his now piece of posting. The period spent on Earned Leave or Study Leave will not count 
towards computation of tenure in that station or cooling off period. Officers who proceed on Earned 
I.eave or study leave without completing the minimum tenure proscribed for the station/area will have 
to rejuin the same station for compioting the procribad tenure, In other cases the floard/Piacamont 
Commlttoo will decide their posting after they rejoin on completion of the Earned leave/Study ioavo. 

Anncxurc-I 

CLASS A STATIONS 

Mumbai (including Thane and Bolapur) 
D&hi (including Faridabad, Gurgaon, NOIDA and Ghaziabad), 
channai 	 - 
Kokata 
Bangaiora 	 0 

Kyderabad 	' 	 -.• 

All posts in the Customs Overseas Inteiligence Network (COIN) 

Annexure-Il 

CLASS 'B' STATIONS 

Page 6 of 10 
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S1ATIOi'J 

AHMEDABAD 

 ALLHABAD 

 MANGALORE 

 COCHIN 

 I3HUBANESHWAR 

6.. JNDORE 

7. RAIPUR 

TRICI-IY. 

 MEERUT 

 VIZAG 

11.. JAIPUR 	 0 

 CHANDIGARH (INCLUDING JALLANDHAR) 

 PA1NA. 

 LUCKNOW 

15: KANPUR 

16. RAIGARH 
00 	17. PUNE. 

18 
-- .VADODARA 

1914' GOA 

20 	t SURAI 	i 

JAMNAGAR 
22.0 KANDI!A 42 

3' LUD1-IIANA 

24. NAGPUR 	0 0 

NASIK'1T' 	
0 	

0 

 RANCHI 

 RAJKCT  

Annexure-IlI 

CLASS 
0 	

'C STATIONS ANN EXURE-IV 

S.No. STATION 

.AMRITSAR' 0 

 AURANGABAD 	
0 	

0 

 BELGAUM 

 BHAVNAGAR  
 BHOPAL 	 0 	

0 

 BOLPUR 	 0 

 CALICUT 

6/I 1/2005 



8. C01MI3ATORE 

.10. DIBRUGARH 

GUNTUR  

 GUWAHATI : 

 GWALIOR' 

14:. HALDIA 	- 	-. 	- 

 HAZARII3AGI-1 	- 

 JAMMU &'KASHMIR 

17,' JAMSHEDPUR 	 - 	-' 

 JODHPUR 

 
- 
MADURAI—. 

20.: MYSORE';.  

i. PUNCHKULA 	' 	, 	•, 

22 PONDICHERRY 

 ROHTAK'H'''t.'' 

 SALEM'''•:" - , 

 

26, SILIGURI 

27., TRIVANDRUM 

TIRUNELVELI 	' 

- 	29,,- TIRUPATI 	' 

- 30,' TUTICORIN  

31. VAPI. 

REMAINING CITIES(OTHER THAN CLASS 'A' AND CLASS 
'B' STATIONS) 	-: 

• .,. 

/ 

/ 

Cf 

• 	. 	 . 

b 
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Annexure-IV 

North Zone: Jurisdictional areas of Chief commissioners of Customs & Central 
Excise of Chandigarh, Delhi, Jaipur, Lucknow, Meerut (falling in the States of 
J&K, Himachal Pradesh, Punjab, Uttaranchal, U.P, Delhi, Harmna, Rajasthan & 
Union TerritOry of Cha ndlgarh) 

Eat,Zone:jurisdictjonal areas of Chief Commissioners of Customs & Central 
Excise of Bhubaneshwar, Kolkata, Ranchi,hfflong, Patna (falling in the States 
of Bihar, Orissa, Jharkha nd, West Bengal, Meghalaya, Nagaland, Assam, 
Sikkirn, Manipur, MJzprarn & Union Territory of Andaman & Nicohar). 

West Zone: Jurisdictional area of Chief Commissioner of Customs & Central - 
Excise of Ahmedabad, Mumbal, Pune, Vadodara, Nagpur & 131lopal (falling in 
the States: Gujarat, Maharashtra, Goa, Madhya Pradesh, Chhattisgarh & 
Union Territory of Daman & Diu) - 

South Zone : Jurisdictional area of Chief Commissioner of Customs & Central 
Excise of Bangalore, Chennai, Cochin, Coimbatore, Hyderabad, Mangalore, 
Visakhapatnam (falling in the States of Andhra Pradesh, Karnataka, Tarnil 

liti p://www.  taxi tidiaonline.coiii/ItC2/sLibCZtLlDcsc. 1)) il)3?suL) C it u)i sp lci"7O& flienanie 6/11/2005 
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Nidi, Kernia & Union Territory of Pondicherry l Liki adwc(' p) 

Annxure-V 

I. 
Categorization of posts into sensitive and non-sensitive: The following posts 
have been categorized assensitive and nonsensitive: 

A. Customt Comnhonerate 

Group ' A '  post Section/Branch CateQory 
L Commissioner Sensitive 

Comrnr.(Gen.) 7 Sensitive 

Co n m r. (Ap pea Is) Non-Sensitive 

Commr.(AdJ.) Non-Sensftive 

AdL/JtA 	' JreventIve Senstive 

Legal Non-Senstve 

Rummaging &. Intelligence Sensftive 

SUB Sensitive 

Air Intelligence Sensitive 

Airport Sensitive 

Town Intelligence Sensitive 

All Appraising Groups Sensitive 

Decks/Shed Sensitive 

Statistics Non-Sensitive 

Audit Non-Sensitive 

Review Non-Sensitive 

— 
Tribunal Non-Sensitive 

MCD 

- 

Non-Sensitive 

i.Ltber...charges which do 
• -not•.invoive regular 

dealings with the public 

Non-Sensitive 

B. Central Excise Commissionerate 

S.No. Group 'A' post Section/Branch Categcry 
1. Commissioner 	. 	 - 

- Sensiv 

- Cornmr.(Appeals) 	- - -- -  Non-Sensitive 
Commr.(Adj.) 

. Non-Sensitive 

• Addi./Jt. Cornmr./DC/AD Anti-Evasion Sensitive 

Legal &- Adjudication Noii-SenItive 

P&V Sensitive 

- - 	 - 	
Audit Non-Sensitive 

Divisions Sensitive 

- 
Review Non-Sensitive 

6/i 1/2005 
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L_ 	 chnical/Audjt 

. ..._jhIefPnmissloners 	Non-Sensitive 

C. Directoraes 

SM 'Grouj,.'A'pot. Sction/Branth Category 
1. All pOsts in DGRI 

Sensitive 
2 AI1.posts lnDG (V) : 

------j- 	 ._ 

Sensitive 
 All posts in Central 	. 

Sensitive 
Bureau of Narcotics 

 All posts in DGCEI  Sensitive 
5... All postsir'DR Office. . Non-Sensitive 

•.........AlIthérDWtorates 
• Non-Sensitive 

• 	 - 	 •. 	 •' • 

6/1 I2OO5 
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H 

PROFORMA -II 

TRANSFER PROFORMA 

1. (a) Name of the Officer 
Sl.NointheCivil List 
Designation 
Office in which working and!: 
Or posted at present 

(e)' Date from which posted in 
the present Comm te/Dte 
Date of birth 
Name of Home town &. State:  

Shri, Lalsawrna Vanchhawng 
74 of 2003 
Deputy Commissioner 
Aizawl Customs Division under Customs 
Cornmissionerate N.E.R., Shillong. 

06-07-2001 
27-l2l95l 
Aizawl, Mlzoram, 

2. 	History of Posting since entry into the Group A' IC & CES service in the 
presciibed profoma. 

SI. Post Held Conirnissjonerate Station 	From To 
No.  

I. Asst, Commissioner Calcutta-IL 	Central 	Excise Kolkata 04-08-1997 25-08-2000 
Coinmissionerate  

 Asst. Commissioner Agartala 	Customs 	Division Agartala 10-10-2000 29-06-2001 
under 	Shillong 	Customs 
Commissionerate 

 Asst. Corrunissioner Aizawl Customs Division under Aizawl 06-07-2001 12-1 1-2002 
Shillong 	 Customs 

I Cornmissionerate  
 Deputy commissioner Aizawl 	'Customs 	Division. 1  AizawI 13-11-2002 Till date 

Aizawl. L 

At present I am not in a position to 
opt 	for 	any particular 	station 
outside 	Aizawl as my wife has 
undergone 	two major 	surgery 
recently and 	is confined 	to 	bed. 
Moreover, 	on recovery, 	she 	is 
advised to undergo 	another major 
surgery at 	Civil Hospital. Aizawl. 
Besides, I have decided 	to 	settle 
down permanently at Aizawl after 
retirement 	on inheritance 	of  
ancestral property, which is under 
process, 	so 	sometime 	is required 
to complete the same 

If you Want posting to a particular station, 
Name the five different stations in order 
of preferences and give reasons 

If your spouse is employed and you seek 
posting to .a particu1ai station orretention 
at the same place, give complete details of 
such employment, designation of, spouse, 
pay and whether the job is transferablor 
not: 



Station: 	Aiza.1 	 . 5 

Date 	: 	•28th April 2005 	 .• . 

Controffin.Officer's coffirnehts 	.. 
The partIculars iven in CU i & 2 above are verified and found correct. 

Signature of the Officer 
With Office Seal 
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I 

Dr. ZORAMrHANGA, M D, (AIIMS) 	
© 2348846(R) 

2a'wa[Specw.C_zt 	 2321242(C) 
Civil Hospital Road, Aizawl 

Date 	g ' ./i 

• 	 I, Dr. Zoramthanth UP, Rf flnvrmnirnt Fhri 
1-lospitaf, Aizawl, Mizorám certied that Smti. Vaulalrovi, • 	
age - 50yrs., W/o. Lalsawma serving in the Customs & 
Central Excise Department has undergone 2 (two) Major 

• . Operation Le, Hysterectornyl and Vesico - Ureteric 
Anastomosjs for Hydronephrosis and she is yet to undergo 
another operation for Gall Stone 

in view of the above, I advise her to take complete 
:0 	

restand refrain from physicaland mental stress for a longer 	: • -• 	. time...  

0 	
0 	 . 	

0 	

• 	 I 

	

I 	 ,fr,pn,cr 	
I 
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F. NO. 22013/7/2005-Ad- II 

Dated: 21 June 2005, 

OFFICE ORDER NO 94/2005 

The follo;ing transfers and posting in the grade of Deputy Commissioner & 
Ass ;ant COmmissioiers of Customs ..CentraI Excise arehereby ordered with immediate effect and until futher orders:- 

- OiCERtS NAME 	PRESENT POSTING 	 POST35 (S/SHRX/iS.) -  

rsJay:chafl 
CHI 

	

3 	.V. VT. Prasad Nalk- 	ANGALORE CX 	
X KOLKATA 01HER THAN 

- 	- 	- 	- 	 CL 'A STATION 

	

4 	Shamboo Dayal 	
-: MUMBAI CX (ST) 	 CX PUNE 

---- 

	

:-: 5 	- Lin.ayak. P. Ganpule.. MUMBAI-I CUS 	 CX NAGPUR 

- 6 - $. N --Qjha 	 DGICCE,DELHI 	 CX LUCKNOW -' 	 - 	 - 	
- 	 - 	 •- 

	

7 	P Mohan KurnarMUMBI- (CUS PRLV ) 	cx ure 

	

-- 8 	V. Udaiyar 	 HENNAI CX 	
CX CflIMBATQRE 

	

9 	Ninanp Chancly 

Vittal CHENNAICX 
Ylvegananthan 

CHENNAICX 

	

- 12 	K. Durairaj - 	CHENNAI CUS, 	 CX COIMBATOR 

	

13 	T. H. Rao 	- 	- CHENNA! CUS. 	
. COTMF3ATOIE (SALEM) 

14 

htin& 	22!2(i 
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Haushiram 	 MUMI3AI-I CX 
Shankarrao Shrsat 

16T 3. N. Das 	 KOLKATA CLJS 

17 	1 C. D. Shetty 	 I MUMESAI-fl CX 

18 	L. B. Yadav 	 DG, CE1 ,DEIJI1 

CX NAC PUP 

CX BHUBANESH WAR 

CX VADODAPA 

CX Iii C K ti ( ) W 

• 	

. I 
Pae 2. ol ,  I 

A. K. Mandal -II KOLKATA CUS, 

MUMBAI-J CUS 

CX SftI1-1-ONG 1  

CX VAL)ODARA 	- 20 Paul Jerernias 
Benedict Fernandes 

21 C. P. Vijayadharan MUMAI-III (CUS,PREV.) CX VA[)ODARA 
ZONE 

CX SHTI.I UNG 22 ' Bikesh Ranjan Deb KOLKATA CX 
ro y 

DELHI 	
- 

1 ..-..- Lai 	iijisr 

2' CX KUlKATi 	0.......ER ThAN P 1< Chakrabort:y KOI...KATA CX 
C.L 	A 

CL C1  2/ Gow Nath Duta KOLKATA C 	 - - I 

26 I K Paul KOLKAiA CX CX PRIICIU 

21/ DTE. DATA MGMT (S i 	I • 	 I CX JA[PtJR Mohd. AU 
OLD),D.ELHI 

0-IENNAICUS 	
- 

I  

CX CHENNA1 OTHER T. N 

213 K. Kandaswarny 

29 K. V. Mohan Doss BANGALORE CX 
CL 'A' STATION 

30 Bertsie Sundaram CHENNAI CX CX COINBATORE 
(Mrs) 

31 Mar Anthony CHENNAI CX CX CI hENNA! UT) hER fl IAN 
Maliekal (Mrs ) CL A' STATION 

32 MUMBAT-i I CUS Z('iNL CX M,JMEA! 	11 Rajwaran N. Pathak 

hahla Khan (Ms ) 	I DELHI CX 
	

CX JAIPUR 

34v' Bholanath DasGupta KOLKATA cus 	 CX SHILLONG 

35 	M. N. Roychoudhary 	KOLKA1A CX 
	

(X 13) hIJI.A1'iE5) i'."IT'.R 

36 	Vinod Kumar 	 DELHI CUS 
	

c x CHANDIGAR)-) 

hIt p:/!www.1axindaonl ne.com/RC2/prinl  subcat.php 7  0 lciiaii C pL)aLa/sen'ew.sJ rder.'ehe.: orderQ4 . lii i nS-,s... 
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3 Meera Mukhopadhyay MUMIA1-I CUS CX MUMBAT - II OTHER 
(Mrs) 

KOLKATA CUS 

THAN CLASS A STATION 

CX RANCHI 38 Sheo Shankar Mahli 

39 Aditya Kurnar MUMBAI-I CX CX VA DODARA 
Go sw a ml 

40 Mihir Ranjan KOLKATA CUS UGRI, KUI.KAIA 

41 K.Venkat Ram Reddy CHENNAI CX C/ MYSORE 

42 M. 3. Baburao MUMBAI-1 CX CX NAGPUR 

43 Rekha Roy (Ms) MUMBAI-I CX CX NAGPUR 

44 Anjan Kumar Pandft KOLKATA CX CX RANCItI 

45 K. M. Nagarajan DGRI,CHENNAI CX., CHENNAL 
Pond cherry) 

46 DG, CET,DELHI 

DG, (VIG,), KOLKA IA 

CX., LUCKNOW 

Cx KULKA I A 	NI I Ilk ii IAN 

C S Rajput 

4/ Nirupam Kar 
(L 'A 	A I ION 

43 Vinod Kumar Mehta DGRZ,DELHI CX., CHANDIGARH 

49 D. P. Manjunatha CHENNAI CX NACEN , HAZARIBAGH 

50 Parvathi Kailasam CHENNAI CUS, CX NAGPUR 
Mrs 

51 A R Sathe (Ms.) NACEN,MUMBAI C' 	JAIPIJR 

52 A S Uppab NACEN,MUMBAI CX. RANCHI 

53 K. Sridharan COCHIN CUSTOM HOUSE, CX COCHIN 

• 	54 Jeetesh Nagori PUNE CX. & CUS,PUNE - CX AltM1.DP,BAD ('C' 
I,PUNE STATION) 

• 	55 E. R. Barreto PUNE CX. & CX VADODARA 
• CUS,GOA,GOA 

56 Tej Kumar Sarnant DRI,LUCKNOW 	 - CXLUCKNOW 

57 K. Sivakumar VADODARA - Il CX CI.JS AIIMEDABAD ('C' 
STATION) 

58 B. A. Khan PUNE CUS.,PUNE CX NAGPUR 'C' STATION 

litlp://www.taxindiaonline.coin/RC2/print subcat.php'?llename=piiaraJsernc'.s;nrdeiiehcc.ordcr)4htm&s..  
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59f' Ashutosh Srivastava JAIPIJR - I CX 	 DGCEI, LUDHU\NA 

BHOPALCXINDORE 	 L.XNAGPUP 

PATNACUS.PREV, 	 CSHILLONG 

.F'iJNIECUS.,PUNN 
0 	

.X 	JAD()I)f\A 

60 Man Singh 

61'/ Harbir 

62 S. L. Ghule 

I STATION 

G: Mohcl. YOu1f P,K, MANGAL.OIU 	- 	 (X MY( )t I 

64 JAIPUR 	I CX 	 I)ELI-11  Harpal Slngh Rawat 

65/ .AjitB. Awasthi INDORE CX CX SH1LLONG 

66 P. C. Naik SURAT 	Ii CX UGICCIDLLH1 

67 T. S. Ayyaswarni Plai DC, CEI,COIMBATORE cxcociirT 

68.j7 . MohanChandra DI8RUGARH CX 	-- 	-- CXKOLKATA 
.Hazarika 

69 Sit:a Ram Sharma c.c.i:,ji:üT 	
. 

.N/.LN 	ARIDAB/\D 

70 Manoj Kumar Rajak KAN PUR Cx AGRA 

ALLAHABAD CX 71 (3aslsthaPrasad 

72 Prem Pal Slngh 

VA RA N AS I 

ALLAHAI3ADCX 
FAIZA BAD 

73 Kulwaran Singh BELGAUM CX CXCHENNAI 

74 A. Ashokan MADURAI CX CX CHr:NNAI 

L R Naik MANGALORE CXCHENNAI 

P76 

CUS.,KARWAR 

Makhan Lal Meena JAIPUR 
- . NACEN FARIDABAD 

II,CHITTORGARH 

77 Deepankar Aron MEERUT - IDEHRADUN 5GR1,DEIJ-1I 

78 LaJsawma 	- .,SHILLONG (PREy.) CX KOLKATA 
Vanchhawng .CuS,AIZAwL 

79 Raju Shakthivel VISHAKAPATNAM - CUS.CHENNAI 
II, KA KI NA DA 

80 J. S.A. Julius .MYSORE CX NACENBANGALROE 

81 N. Jayarrnan TUTICORIN CUS. (PREy,) CXCHENNA1  

litti)://www.taxiiidiaoriIiiie.corii/RC2/pritit 	lename p araJscricws/ordcr/cNccrd:r9.•l . hhn&:.., 0;'22/2(jO 
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SHILLONG CX& CUS. 
,SILCHAR 

.CUS. KOLKA1A 
82s7 Harendra 

Suklabaidya 	. 

83 M.K. Saseendran TIRUPATJ CX C1JS BANGALORE 

84 P. Tiatemsu Pongener SHILLONG CUS 
(PREV.),DIMAPUR 

CX KOLKATA 

85 Devendra V. 
Nagvenkar 

BHAVNAGA. CX  CX 13110PAL 13' STATION 

c:us. KOLKAI'A 
86.V Subr Kurnar 

çh a kra b o rty 
SHILLONG CX, & CUS 

87 Vimal Narayan 
Shakwar 

C. B. N.,GWAUOR CX VADODARA 

88>' Sujan Kumar Das DIBRUGARH CX TEZPUR CUS. KOLKATA 

89 / SuchetaSreejesh 
QU..:thJiS) 

, SHILLQNG (PREy.) 
CUS.,AGARTALA 

CX, KOLKATA 

90 Manesh Kumar DG, CEI,)AMSHEDPUR CUS. KOLKATA 

91 Yamunadevl. B.. (Ms) TUTICORIN CUS. (PREy.) CX CHENNAI 

92 K. K. Kaushik C. B. 	 WALIQR CX JAIPUR 

93 K. M. Patwarf BHOPAL CX, UJJAIN DGICCE, MUMBAI 

94 Vishnu Shanker Gaur MEERUT - II,BAREILLY CX JAIPUR 

CX MrERIJT 
95 . Satya Naraya,n Lal

Das 
LUCKNOw CX ,SITAPUR 

96 
• 

Ashok Bharma 
Rayannawar 

AURANGAE3AD CX I CX V ADODA1 

97 Ram Sagar Ram PATNA CX, GAYA 

NAGPUR CX ,CHADRAPUR 

CKOLKATA 

CX PtJNE 
98 S. Padrnanabhan 

99 Kusuma Ugavara 
Prasad 

3HUBANESFIWA 	. I, 
BALASORE 

(X Kifl VA I 

- 100 V. R. Gyaneshwar BELGAUM CX 
GULBARGA 

CUS.,BANGALORE 

101 K. Devender Rao BHAVNAGAR CX, 
SURENDRANAGAR 

CX VADODARA 

102 Dasari Paul VISHAKAPATNAM - II 
CX, RA3AMUNDRY 

CX IIYDERABAD 

103 M. M. Vasava )ODHPUR(JAIPUR) CUS. 
(Prev),JAISALMFR 

CX DELHI 

104 T. N. Wacihefa JODHPUR(JAIPUi) CUS. CX DELHI 

suhc.al. 	ip?IUeii:w' pIlft/rn\vs/rd(;r/()u(i c Ufl hlni 	....(: 	;'()(s 
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(PreV),BARMER 

(TX, I..UCKNOW 
105 Suchir Kurnar Mehta 

-. 
JODHPUR(]AIPUR) CUS. 
(Prev)SR1GANGANAGAR 

106 Arnar Singh JODHPUR(JA1PUR) CUS. 
(Prey) ,3ODH PUR 

CX, JAIPUR 

107 YellampalH Krishna 
Kumari (Mrs 

GUNTUR CX,NELLQR[  CX, HYDERAI3AD 

108 N. N. Das INDORE CX, MALANPUR CX, VADODARA 

109 R. Bhoopalan TIRUPATI CX CX,CHENNAI 

110 Muljibhai 

Shankerbhaij Parmar 
DAMAN(VALSAD) CX, 
DAMAN 

CX 	-IN1EDAI3AD 

li.i Churidrakant 
Naqinhhai Patel 

AHMEDABAD - III 
CX,NADIAD 

CX,VADODApA 

112 Hawa Singh Gajraj 
CX,VADODARA 

113 Baru Ram ALLAHALAD CX, 
GORAKHPUR 

114 P. R. Vijayan CALICUT CX CUS. L1\NGI\t..oRE 

115 

116 

117 

Basaprabhu Tippanna 
Vibhute 

Anwar•Hussain 

GUNTUR CX,ELURU 

MEERIJT CX 

CX MYSORE 

CUSK0LKATA 

CX U IANIMAPI Solin Siugh 

118 Narinder Singh Walia JODHPUR(JAIPLJR) CUS. 
(Prev),30DHPU1 

CX (.:HANDIGARH 

119 Uday Bhaskar Rakhe JAMSHEDPUR CX CUS KOLKATA 

120 Sanjay Kumar Sinha. NACEN,HAZARIBAGII CUS DELHI 

121 P. M. Mohiyuddin WEST BENGAL CUS. CXRANCHI 

122Y Sabyasachi Paul JAMSHEDPURX DGCEI, SHILLONG 

123 

124 

V. Sree Nivasan 

Madhao Bhonduji 
Kowey 

COIMBATORE CX 	
- 

AURANGABAD CX 

CUS CHENNA1 

CX VADODARA 

.125 Pema T Shering Lama SILIGLJRI CX CUS.(P), PAl NA 

126 PBHAVNAGAR 
 Shah 

CX DGRI, MUMNA! 

)Icft 	)•l 	l 	. 



/ 
• 	.. 	. 

- one stop destination for taXman & taxpayer 	 Page 7 ot 13 
127 I. H. Khan PUNE 

128 )AMNAG!US. 
(PR EV. ) ,13HAVN AGA R 

CXVADODA 

129 
____ 

S. S. .Sathiakumar TIRUPATI 
CCX,CUDDAPAH 

BOL.PUR CX (:U• 	KOLKAfA 
130 G.C.Murm 

131 A.FehxMlcheaj RA3KOT 

12 Anil Kumar Sahay RANCHI CX, 
HAZARIBAGI-I 

CX KOLKATA 

.134 Lukalapu 
Vciikal.eswar Rao 

HALDIA CX CUSKOLKAi 

135 

I  
Bochu Timothy PANGHKULA CX 

1111 
CUS DELHI 

2± 
13/ Saush Rajararn 

Vichare 
BHA\INAGAR CX 	 'NI\CENN1UMI3Aj 

1382 Niranjan 	. 	. 
bhat.tacharjee 

SHILLONG (PREy.) 
CUS,,SHILLONG 

ROl-ITAK CX 	
--.-.- 

CX,KOLKATA 

CX, MENgU.. 
3-9 Kuldip Singh 	• 

140 

_ _ 

 

D. P.C. Rarnesh Joshi HYDERABAD 	
- ....... 

INIZAMABAD 

141 HadI Bandhu Sahu BHUBANESI-IWAR - 

I,CUTTACK 

142 Bhabatosh Goswanij. BOLjPUR 	 . 
CX,6ERHAMpQRE 

NACEN, KOLKATA 

143 Pran Gopal Pal BOLPUR CX,BURDWAN CXKOLKATA 

144 

•145 

nhBask 
Choudhary 

Ashok Kumar Mallick 

BOLPUR • 

HALDIA CX 

Cus KOLKATA 

CUS(P),PATNA ' 

'146 Tulasi Das HALDIA CX 

147 . Patit Paban Mondal BOLPUR CX CUS KOLKATA 

148 Theodore barla BHUBANESHWAR - 
II,ROURKELA 

CUS KOLKATA 

Mahender Singh ROHTAK CX,SON EPAT NACEN,FARID) 	1 
ttl)I/\v\"v, taxi ndiaonl

.  1 ne. com/RC2/pri W. jubcat,ph p? fi lciiiinc pltra/s:rn\vs/'()r(icr!eI 	)t'dcrQ'l hIns.. 	()/22j20 
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150 V. K.Kaul 	/ 3ANDHAR CX, CX,M[ERJ1 
AMRITSAR 

CUSKOLKATA 151 Rarna Kanta Das 	- DIBRUGARH CX,DIGE3OI 

152 Avinash Mehta BHOPAL CX CX VADODARA 

153 Anoop Kumar 3ODHPUR(JAIPUR) CUS. CX, CHANDIGARH 
Sabharwal (PreV),UDAIPUR 

154 C. P. Saslkumar MYSORE CX CX, COCHIN 

155 Prahakacl Singh Bisht AMRITSAR CUS CX, DELHI 
(lreV.),AMRITSAR 

- 156 K. Balasundaram SALEM CX,COONOOR CUSCHENNAI 

157 Vljay Raghunath BHOPAL CX CXVADODARA 	-- 
Wag h mare 

158 Hansraj Sharwan JAMNAGAR CUS. CX, PUNE 	 — 

Mahajan 	 . (PREV.),BHIJJ 

159 2  R...Lalngurauva 5SHILLONG.(PREv.) CX, KOLKATA 
çus.,sHILLONG 

160 BHUANESI-WAR 	 . 	
. KPKAIA Dasaraui t3uruda 

JI,SAM8ALPUR 

161 K. V. Jose COJMBATORECX CX, COCHIN 

- 162 P. N. Balachandrar -i VAPI CX CXAHMEDAtAD 

CXVADODI\RA 163 Jagdsh Prasad Meena AHMEDABAD - 

Ill', ME H SA NA 

164 G. Sivasubramaniam PONDICHERRY Cx CUSCHENNAI 

165 P. V. Rajapandi PONDICHERRY CX CUSCHENNAI 

166 Chanctrasekaran MYSORE CX CUSCHENNAI 

1 	167 Rajáppa TIRUCHItAPALLj DGRI , TRICHY 
CX,THANJAVuR (TUTICORIN) 

- 

:168 Raviridra Nath Yadav C. B. N.,GWALIOR CX N.AGPUR 

169 T. Janardana Rao MYSORE CX 

SILIGURI CX 	 - 

CUS CHENNAI 

.CKOLKATA 170 Hemen Gogol 

171 E.Annadurai MYSORE CX 	 ('U(P),CIIENNAT 

http://vwv.taxindiaonhne.coni/I {C2Iprintsubcat.php?li Iernnep 1aiCiI1e\VS/Or(1Jt/Ch.:CtfldCFQ'l  I It III S.....  
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?]2 	C. RavchancIran 	MYSORE c:x 

YAMUNA NAGAR 
174 	1-larinder Singh 	 .

PUNCHKUIA CX, AMI-3ALA 

GUS ci IENNAI 

DC- Llfr  

GUS (P), DELI -il 

Pac () ul 

175\/ Ashish Bijoy Dutta 

1.76 	G. rvlatiiizhgail 

177 	PacinIanablian 
Fthvikumar Nair 

178 1i5it Bose 

179 Jag Ram Meena C. B. N.,GWALIOR 
(Lucknow) 

180 G. Divakaran Nair HYDERABAD - 

IVISECUNDERABAD 
181./ Chandi.DasBajddya 	- SHILLONG CX. & 

CLJS,SHILLONG 
182 - 

A. Kafyana Sundaram TIRUCHIRAPALLI 
CX I.KARAIKAL 

183 	I S. Jayakumar TUTICORIN CUS. 
(PREV.),TUTICORIN 

184 1 S. B. 

1 85 
-__ 

Ashok Bhavan Das AURANGABAD CX 
- Lala 

.186 6 S Bhandari 	
- MEERUT 	II,MORADABAD 

• 

• 187 Ulhas Harlshchandra .---•- 
j AUR,ANGABAD CX 

• Parab I 
• - 188 Ranjan Kumar 

Goswarnj 	
- I 

189 A. Kandaswamy 	
- tftRUPATI Cx 

190 P. Murugesan I COIM8ATORE 

- I Cx ,POLCHI 

Aun Kishore Panda I BHUBANESHWAR - 

II,SAMBALPUR 
192 •G. .MachunJungKamel I S1ILLONG(PREV) 

/ IP.,LS.,5HILLONG 
193 Abdur Rauf Naik BOLPUR CX,ASANSOI 

SILIGURI CX I MALDA 

3AMSl -IEI)ptJI cx 

JAMSHEDpIjj Cx 

BOLPUR CX,Dii 

CX SHILLONc-

CX, KOLKAlA 

CX N1MlI\J Ii 

CU 5, K OLKATi 

CX, JAIPUR 

CX, COCHIN 

- KOLKATA  

Gus. CHENNAJ 

Cx, C0IMF3ATO[J 

CX NAGPUP. 

CX VADODARA 

NACEN DELHI 

NACEN NuMB/u 

C(JS KOLKATp, 

GUS (P) CHENNAI 

CX CHENNAI 

DGCEI, JAMSNEDPUR 

CX (OLKATA 

GUS KOLKAUA 

194 J Raj veer 

t1p:/Iwww laxind mont !ne.conh/RC2/priflt subcatphp?F Icname ) lara!sernc\\s/ordci -1  ebccordcr9.I hi n&s.. 
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195 P. C. Sakarla BELGAUMCX,HUBLI 

PUNE - III,SOLAPUR 

CX COCHIN 

CX VADODARA 196 Chandrakant 
Shivnam Patil 

197 V. S. Sundera Rajan 1TIRUNELVELT  CX 

BHOPAL CX SAGAR 

CX CHEN NAT 

CX VADODAP..A 198 Jagclishchandra 
Thakordas Dabhl 

199 R. Bhaskaran CHENNAI - III,HOSUR CX VIZAG 

200 Bhaçjwan Singh 
Ch a u han 

JAIPUR CX 	 - CUS DELHI 

201 

202 

S. Raja VAPI CX 

DGRI,CALICUT 

CX BItOPAL 

CX /!ZAG P. E. Meerza Waheed 

203 K. R, Rarnan GUNTUR 
CX,VIJAYAWADA 

Cx C0I11I3KIORE 

204 Ashok Kumar Kothari LUCKNOW 
CUS.,C-ORAKI IPUR 

CX JAIPUR 

205 

206 

T. G. Af!ure 

JitendraPratapSingh 

BELGAUM CX 

DG,CEi,VAP! 

CX VIZAG 

CUMUMI3AI 

207 Rajni Kanta 
Mahapatra 

HALDIA CX 

INDORE CX,RATLA.M 

CX BHUBANESHWAR 

CX 'JADODARA 208 0. P. Mehar 

209 XndrajitGuha DG, CEI,SH1LLONG CUS KOLKATA 

210 Apalak Das SHILLONG CX & CUS 
S±IILLONG 

CUS KOLKATA 

211 R. Vishnu Das 	. COC1-UN 
CX,THIRUVANANTHAPURAM,KOLLAM 

CX COIMBATORE B 
I STATION 

212 K.V.V.S. Prasad.: CHENNAI CUS D(R1, CHENNAI 

213 Prabhjit Singh Gufati CHANDIGARH CX GRI, DELHI 

• 	214 C.L. Dogra CHANDIGARH CX 

PATNA CUS. (P) 

AHMEI)ABAD CX 

DGR1, JAMM(J &, KASHMIR 

DGRI, .IAII'UR 

DGRI, AHMEDAI3AD 

215 B.S. Meena 

216 Prashant Kumar 

)I 	... 
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1 ' 	 •ffljnecni 
- onestop destination for taxm3j] & taxpayer 	

l'age 	i' J 21? J 	I? -r m,, 	 i 	- 
- . 	 . 	uu VIZAG CX 

DGRI, MIJM[3A1 
218 J.S. Shanshaiwal DG (VALUATION) 

-4 MUNBAI 
219 Basudev Batayal 

220 Sumit K. Das DGRI, JAIPuf 
DEL 	11 CX 

221 Diwedi DGCEJ, GOA ~Pa nkaj 
DGcE!, J<ANP1JL 

222 L.M.D'Sjlva DGCEI, BELGAUM DGCEI, GOA 

223 L. Vasu VIZAG CX -------.--- --- 

DGCrI, CHLNNAI 

224 BIsvtSarJ<ar KOLKATA CX 

225 C.D. Johnson --.- ..---.-.------ KOLKATA CX -.---.- 	 ..... 
-------- Rajkumar DGCEI, MADURAI 

226 D. Rarnaswarny HU8ANESHINARCX 
I 

DGCEI, flO(JRKEIA 

227 John Bosco D'Souza BANGALORE CX 
-.----.-.---

- 

............. 

DGCEI, BEI..GA 	N 

228'..Snha 
DGCEI,  KOLKATA 

229 
- 	 ........ 

HENNA. CS:(P)
- 

230 Deept, Jayaraj COCHIN CX ------ 
CX R ANCHI 

231 Harish Kumar 
. 

T.O. CBEC --- ........ 

CUS DELHI 

Bijoy KumarTiru KOLKATA CUS 

[

232 

NAENKOLKATA 

'233 Avinash Pushkarna 1.0. CBEC 
CUS DELHI 

234 DR. Ashok Aswal 
NACEN HAZARIBAGH 

DOPM, DELHI 

23 S AkshPandy - -- 	

- CX ALl AIIABAD 

.236 R. K. Bansal MUMBAI - I CUS Cx MUMBAI 	 1 237 Bachan Singh 	
. MUMBAI - I CUS 

CX MUMBAi - I 

'238 	1Jhamrnan Singh MUMBAI - I Cus 	 I 
LX MUM13AI - I 

htm&s.. 6/21200S 
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MUME3AJ - I CUS CX M1J11[wj 	I 

241 K.S. Sandhtj  -... . 11. CUS •0 

CX MLJMRA 	- 

242 R.C. 

243 C.S. Mishra MuMBAI - 11 CUS CX MUMBAI - II 

-244 A CI)anders1ekjar MUMSAI - Ii CUS Reddy 
- 

CX MUML3rU - Ii 

RAIGAD ---•1 
STATION 

246 Ram Pratap DG (Vig,), DELHI 
CUSjr 

247 S.C. Pushkat-na CESTAT, DELHI 	
- 

248 Partap Slngli DELHI CX 
CESTAT, 

249 AshimaBansal DELHI CX 

B.R. Parulkar DG (Vfti,) MUMBAI 

F

25 
cx MUMI3AI 	r 

K.K. Katheria 	,.. 

252 Virendra Kumar - U MUMBAX - Il CX 
DG (VALU.) MUMBAI 

253 K. S. Mishra MUMBAI - II CX DG (VALU.) MUM BAI 

• 254 K. Urukundappa 	. DGICCE, CHENNAI 
CX CHENNAJ 

255 C. Mani 

256 A. Murjldharan CHENNAX CUS 
DGICCF, (:1 UTNNM 

- 257 P. Raja Kumar, 
. 	 -- 

KOLKATA CUS 
DG (VIG.) CHENNAI 

j- 813OaEl DGSAGUDS,DEL11 	.....-. :i G.), 	3Hi 	............. 
R. K. Prashar DELHI CX 

DG. (VIG.), DELHI 

P. K. Chattopadhyay 260 

 

DGICCE, KOLKATA DG(VI,TA 

1' - .-- 261 S. K. Bose KOLKATA CUS ...-.-.. 	.. 
DC. (VIG.), KOLKATA 

262 Fateli Stogh DG. (VIG.), DLU II cx rFI, I 1 

ttp://\\'ww.taxjndiaonl iflC.COm/RC2/pj - jnt  subcat php?ll ename - 	ilarI 	rlcv.'/•dr/d, :i. cdcI 	i 	11 



hnC corn - Uric slop dcstrnro lor I \i idU 	ImXpayer 	 ac I 	1' 13,  

K. P. H. Paul 	Mohd. TPJC I 	- 	- (1OiMi:! ()kE 

261 Manivanan N SCLN C 	[fiNAl &lJS Cl ILNNAI 

265 Venkata Rarnan 1,NJACEN LANGALORE tUS I3iNGALORE 

6C Y C S Swamy F1ACFN BAn 	A1 Oki U S BiV,Al ORI 

267 Reyaz Ahmed 11  ILkATA.CX (ST) :cx Cl - iAJDIGARH 
)I 

268 I.C. l3uda 	 ) DEKOLKATA 1HUBANESHWAR Cx - 

269 Satyendra Mathurla ON1REJOININt THE ILL Ill CX 
DEART1ME-NT.FTER 	

F.4 

RESIGNING PROM LiP.S.  

PATNA CUS (P)) SANAUI I 	 I - 	- 
i 

--------.------------ 
(x 	1K VJOVI 270 SuJhakdi Mishra 

CX COCH1N(N0N 271 Era Elango 	 1. CHENA1 CUSTdt 	 . 
it SI NSIU\/L) 

2712 Mohd 	Nazrul Islam KOLKATA (SILIGURI) CX" CX RANCHI (NON 

273 Arun Chopra 	. MUMI3AI cusToIs 	. < I 	lf-4IDAFSAD (NON 

274 D. Samuel Surendran DGCEI, CHEN NAT COIM 1BATcR[ CX (NON 1 
SE1SITTV1) 	, 

215  
  ------- ----- -  	;.. 

 DG   (VIG.) Cl- ENNA1    •-C•: 
 CUSLI - ILN NA -I 

1 

 A
- -------.  

.S.Meenalochanl  

276 T. R. Gajalashmi, NACEN CHEN.NAT CX öIlENN4 \1 

2. All the officers mentioned abev
.

e should be relieved immediately and a cornli-thice relort to this effect 
should be sent by the Chief donmissioner concerned to the undersigned b'. 27.06.2005. This should be 
followed by a report containing status regarding assumption of charge by the transferred officers against 
their new post which should rea-h the undersigned b.11.07.2005 

i . 
3..With this order, all representations for posting andtransfers in the grade of Deputy Cornissioner & 

-Assistant Commissioner of Custorhs & Central Excise received to date stand disposed off 	(  

R. K. Katial 
De,ui.v Sec -eta - v tc tfhe (overnn-1cJ)t of India 

Ckck to Pflt 	 è 	 C}Rk to do 

I L. 	 - 
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teo Order : This the 13 th  day ofJune, 2005 

- 
e HprI4ble SriJustice 4Sivaraian 1  Vice-Chairman 

- 7. 	 - 	 . 	
• 	 :- 	

- 	 )• •. 	 -.• The'Han 'ble Sri K.V. PrahJadan Adrnznistra .ye Member. ( 	 - - 	- 	- 	- - 	- 
Smt.KironmoyeeDas  
Working as Superintendent.  Central Excise, Amgur-i Range 

- 	 - . -• 
'ppILLan[ 

_w4J_ 
CENTRAL ADMINISTMTIVE TRIBUNAL 

• 	C LJWAHATI BENC H 	 - 
f4 	 -' 

..Oriritni 	 .r 	 - 

ByAdvotes Mr.J.L. Sarkàr, Mr. A Chaabar 

- Versus- 

.e Union of India representad by the t@\ 
Secretary, Ministry of Finance, 

-\  
\

Departm 	and Central Excise,-- - -- - - New Delhi 	 - 

) CU5tomsCen1tralEXclse 

/ 	
- 'Respondents  

ByMr AJ( Chaudhurj,Mdl C.G.S.C.  

- 	 - 
/ 	 BDER (ORA 

SIvARALN  

c 	
The matter relates to ftansfer and poshngs of Officers in the 

2 
 Grsde of Superintende n t Group '8' of Cetra1 Excise and Customs - 

Dejmrtrnent on rota tion basis. 	, - 	• 	• 	- 

----•. 	
- 	 - 	 -- 

The applicant is working as Superintendent Centz-aJ.Excjse 

- - 	Aiiguring ince March 2003. Her huband is also working in the 

- 5- • - 	- 



V . 

2 	 Sim 

same departmeflt and Is posted at jorhat The husband of 

' 	 - 

,applicent 	
le wbrkinaS Superintendent at Sonar1 met with a road\I 

accident n dha ynd  gone surgery ~hereafter on 	eqUest of 

her husband she was 
sted etjorhat with effect from june9O3 It is 

stated that the hiisbad of the app licant is not yet con,ly1edV.  
-. 	 ;- 	 - 	 . 5 The 

and he still needs Care and attentiOn of the family meribe[  

children of the applicant Is 
s tudying in educab0fl 1flStons at 

Jorhat and are nmid 5ess10fl 	
- 

3. 	The applicant k presentlY 
a ggrieved by her transfer from 

Amguri 	
in Assam to Dimapur Customs DiviSiOn in Nag aland as 

2005. 
perord ers d83 6 J e1 

4 	
It is stated that the transfer orders made in June 2005 Is 

against all the 
accepted nrmS for transfer contained In 

Annexure- 

A and B of the appliCah 	
and are made only to oblige certain 

( 	
un and against the norms as could be seen 

Superintend en ts 	of t  

)

from Annexure - D order itself ccord1ng o the applicant apart from 

the violation of the transfr 
norms even the well 	

policy of 

0omrnodating husband and wife in the same station is violated 

public interest or exieflCies of service 
evetth0hiWBS no  

other than 	
obllge certaifl emploYees. It Is also sated that though 

a represe ntati  is filed there is noresP0i. 

-. 
• 

5 	We hace hrd Sri J 
L Sarkar, iearred counsel for the 

a
pplicant and Sri K Chaudhurh, learned Mdl C G S C for the 

respond.We. are 	
view that since the 

representation 

submitted 	
theaPPl1flt is pending before the second respondent 

this applicaP cfl be disposed of at the admisS1° sge itself.
e. 



3 

6 	Norms for transfer of Group 'B' Officers in North East are 

/ 

	

	

contained in Annexure - A.. Further, so far as the Central Exise and 

Customs deparXment is concerned the norms are stated in AnexUre - 

perintendent is entltld to cdntlnüe in the B. As per Annexure - B a $u  

same station for 4to 6 years continuously. The applicant, does not 

appear to have contmudus service in the same station for 4 to 6 

years but only 2 years and odd. That apart, the husband nd wife 

t-.  being government employees working in the same department are 
-. 	- 

• entitled to be accommodated in the same station unless any public 

interest or exigency of service warrant otherwise (See Bank of India 

VJagjit S ingh Mehta AIR 1992 SC 519). If the transfer is iade in 

public Inerestrand for admlnkst V -reasons the Courts would not 

interfere since thre will be complete chaos in the administration 

which would qqt be conducive to public interest The proper course 

or the affect4 party is to file r?presentatiOfl before the higher 

- 	thority and itis for that authority to pass appropriate orders 
-' 	- 	 -- 

In the instant cate the transfer orders shows that these 

transfers are not made in public interest or in Al 	exigencies of 

• Mministratiofl. Annexur—..D order shows that the said rder was the 

result of repreSeflt8t1ofl mad by certain Seterdents. Ills not 

clear whether; any representations were invited from the 

Superintendents for tiansfer so as to say . 
 Fthat. no further 

represent8ti01 will be entertained unless the officers join their new 

places of postings - 

8. 	
We, prima facie, feet that the impugned orders were passed 

without consideliiig the guidelines rather, throwing the guideUnes to 

40 
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wind ,Wed'o not wish to state more since the application is betng 

disposed of at the admission stage itself.
. 	... 

9 	SInce the applicant has filed a representation before the 2' 

r 

uthority will consider the same and pass respondent the said a  

apropr1a1e orders keeping in mind the guidelines 1  the observation 

m cordanCe th law within a period of one 
made hereinabove and  

month from the data of receipt of' this order. Since the applicant 

wants to supplement th e representation she is directed to file 

addionat rpreseflta0 OPY of the guidelines - Mnexure A & 

B tt the 2 respondent wi11in 
one week fron today This order wills 

also be 
sent alongwith for compliance If the applicant is not relieved 

7 	/ 	
il this day she will be retained in the present post il1 the disposal of 

Et e applicaUofl as direcd herein above. 

- 	
The O.A. is disposed of as above at the admission stage itsell. 

- 

- 	
- 	 Sd/ VICE CHIFt1PN 

O h'.,r (.1) 	•..'. 
C.A. 7" (CVA/J.: I! 

uui1-chu,i-' LOS 
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Application s. 

131R0°S end 

.: 136a 005.
0 

05. 20 
-

•0• •  

	

14 th 	
- 

T H0N'B 	
JUSCE G. SiVA' CE CH 

ShrI 	gadh8r DaS (O.A129R0OS) 
1  
2 Shri N1t r Nandi 

(O130005) 

3 ShrI K 
Kalita (Q131°° 

4 ShrI Mdhu Sudan 
Tyagi (O136005) 

- 

All the appll 	are wor 	as 5uprinte t 	
- 

	

under different ranges of Ceflai Excise, Guwaha. 
.•••.. 	pltCfl 

	

e 	d 	p  

By MvoCat8l3S8 	
all the AppltCa 

- VersU 

1 11 Uni0 of jndla, rep reSeflt by .  

the Secrete1 n1S of Finance 
 

Cen E 
Depare of Customs & 	

xcise, 	 - 

New Delh  

2. The Chief C0mml5sI01 00 

. - 

CustDm5 & Cen81 Excise, 	 nde •.. 	 . 	 . 	 .... 	 .. 	 .. 

Nor th Eastern egiOfl, 	. 	 ... 	

: 

- 	 ShlIIofl9 	

- 	 espo 

	

By Mr K Chaudhurll Mdl C GS C In 
	No 129/05 & 130/05 

Mr M Uhmed Mdl C G SC In O No 
131105 & 136I05 

- 
- 

SIVA 

In all these CSSS the appUCG 	haUeg the propri of the 

ansfer drderS dated 3.6.2005 and 
6.6.2005 issued 

by the 

Comml5sb0 	
of Centrat Excise and. .Cust011 	

Apart ,from their 

lndiVid 	
dcUmst8ns 

8c
ording to them these orders kre ssed 

in pateflt violabon of the ce
pted norms 

grd gtr  sfe of Group 

B emPl0Ye conta 
ed in 

MfleeS A andB It Is th e  conteflUon of 
-, 

the app1tC 	that 
these orde have 

been issued 	
th sole 

certain super inten 

purpose of  0bligbng 	

50icing 

1 

~ ~,f . .: & 
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2 	 r 
representations from them It is also stated that persons !ike  the 

applicants are not afforded an opportunity to make representabnS J 
before the CommIss1orr In regard to their peculiar circumstances. It 

Is stated that the applicant In O.ANo.130f2005 is undergoln 

treatment: for serious ailments and In 0A13112005 the mother of the 

applicant Is undergoing treatment for cancer and that there is only 

one Cancer Institute for, treatment in Cuwahati for theènUre,North 
- 	 - 	 - 	 - 

East Region It is their grievance that the applicants were never 

Informed of the Ii tntioiiof the respondents to effect transfers and 

postings during the month of June cantrary to the well accepted 

norms thatransfers and postings of Group B oicers Will be effected 
'-'- 	 - 

- 	 - 	 i 	 -- 	- 

only in the month of December or at the latest by 31January of each 

year. It is also their coitenUon that as per the norms prescribed in 

Annexure-A and B, particularly Annexure B where it is specifically 

stated that the normal tenure of Superintendenthi a particular station 
_--(_ 	 - 

Isfora continuous period of 4 to 6 years and that without any valid 

reason the epplkn whohave not: o'nipleted more than 2 to3 years 

• have been tmnffered out from GuwahtI to dis 1 ant places without . 

their volltion 	 - 

2 	I have heard Mr J I Sarkar, learned counsel appeafing for the 

'applicants •andMFK.Ch9udhUri : and Mr M.0 hJd learned Th  
- - 

Mdl C G S Cs for the respondents Mr Sarkar pointe4 out that the 

Impugned transfer order cannot be sustained for the sole reason that 

these orders are passed In the month ofjune, when the children of the 
- 

• 	applicants are In theniid acadernic'session of thr studies. Counsel 

submits that these orders have been issued at this late hour onlv to 

• 

	

	oblige certain Superintendents' in the deparment b' getting 

representations from them. Counsel also submit that the transfer 



/ 

5 5 / 

/
-. 

orders are passed 	
pate viola0 of the well 

8cepted norms 

contained in Anner A & B, which are made with mala 

' LntenU0fl Counsel 	
at 	

to the order dated 3.6.200 5,  

from which it Is 
seen that pursuant to 

representhbofl 
made by more 

than 20 super1ntendts they have been transferr to places of their 

2choiCe and t s stated .that,!Y r9te 
	

to TA since the 

-- 	
_S_._.._ 

transferS were made as per their requests Counsel sublts that no 

rther proof I required to
establ 	

mala fldes In the maCr.  

3 	
dh1 iearned 

	Ilan 

Mr KChau 	
MJI C G S C on the other 

• 	 subml 	
that there Is no 1UegalI 	

In the transfer orders. The 

guidelines issued In the form f exeCUve order will not stand In the 

way of the respondents ecng transfers n 
pubC 

intereSt or In the 

edgeflcies of the admini 	
on. standing Counsel also submits that 

-. 	
ll not interfere 

this Tribunal 	

in transfer matrers and it is for the 

' if they are egg r appliC8fl 	
ieV 	to make represe 	

before the 

dents. 	 • 	• 	
•. 

the dvel submiSSi0n5 DlviSiOfl 
Bench of this 

- 	- - 	- 

Trib 	
had occasion 	conside.r the 

challenge to th veS8  

transfer orders in 0A127R005 and rendered judgment on 136 2005 

DireChofl Was issued to the 
	

pondents to consider the 

representa0n made by the 
appliC8flt 	

in the light of the 
'i 

guidelines and lso not to relieve her ftorn the present place unl the 

disp0 	
. The guidelin 	

clearlY show that the 

repesentation

transfer orders are to be issued only in 
the  month 	ece er and as 

far as possible before 31,Ja 	
of e

ach year nd such a norm was 

axed onl to take car of the Intere5t of the childre of the orncerS -  

who are studg 	
educB0° instu°. and ot to 

affect their 

studies edverSY 

In thee cases 1t :is speciC8UY averred •by the 
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app!lcnts,1Iini Liwir cliildoti 	iro r.Ludying. (11 1110 aducnllhiin) 

institutions and they are in the mid academic session. That apart, 

Anndures A & Bguidiins would show that Superintendents of the 

• Customs: and Central Excise dejartment. will normally have a 
..  
continuous service m -a  particular station for 4.to 6 years. In these 

t,(\fT. - c 	• 

cases both the aforesaid norms ae seen violated and the only reason 

for departing from the aforesaid well accepted norms I could gather 

from the impuned orders is that representations made by the certain 

Superintenden were considered end transfers are effected to suit 
•, 

their convenience. To put It differently there was no public interest 
' 	 _1 ., 	-. 

norThny exigencies of service involved In these transfers Though 
- 	 - 	 - 	 - 

normally guidelines issuedby way' 	U 	ii of execuveorders ay not have 

any bindiig effect in the absence of any public interest or 

administrative exigencies, the respondents are bound to make 

transfers and postings on the lines of the guidelines issued that to 

after due discussions, deliberations with the Association of employees 

Jn the, instant case. it is seen ... that the applicants have made 

representations against the transfer/posting order dated 3 6 2005 and 

no 'nterim orders have beer, passed thereon In view of the alleged 
--5-,- -  

violation of the guk1ellñes, particularly, those discussed hereinabove -. rJ 	
-I 

the: concerned, respondent;' na.niely,' the Chief Commissioner of 
, - 	 - - 

Customs and Central Excise will dbnsldèr the representationsmade by 
) 	 rs 	 ,_:., 	 •- 	 . ..,-, 	- 

the applicants with" reference to the guidelines (Annexures A & B) and 

. . the observations made hereinabove and take a decision thereon 
k' 	 - 

within a period f one rnonthfrd the' dat'o receipt copy of this 

order, if the applicants want to supplement the representations they 

are free to.do  so within a period of Ore week from today. The Chief 

Commissioner, Central Excise and Customs shall considr the 

QAL.. 



(p. '.  

individual representations sibmftted by the applicants as directed 

above and passa reasoned order. In the meantime, if the applicants 

have not so far been reijeved from the respective post held by them 

-- they will be allowed to continue In the said post and some place until 

a decision Is taken as directed above 

The O.As are disposed 9f accordingly. 

The applicants will produce this order alongwith th e additional 

representation to be madwIthIn one week from today to the 

respondents. 

Sd/VICE CHAIRrAN 
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CENTRAL, ADMIN ISTRATIVF 'llU I3UNAJ. 
:GU WA! I AT! 13I3NC I I 

• . 	. 	Original A.pplh;a Lion No. 1 42 of 2005 

--"- - 
Date of Order:Tliis the 150 day ol J u iit 2005. 

The Hon'bleJustice Shri G. Siv a,jan, Vicc-Chiai, min 
-  

The Hon'ble Shri K V Prahiadan, Adrninistrah Member 

Shri Gaigongdin Panmel 
 

Additional Commissioner, 
Customs Preventive Comniissionerate, 
N.E.R.;Shiflong. 	. 	. 	. 	. 	....Applicant 

By Advocates MrJ.L. Sarkar and Mr S. Nath. 

- 	versus- 	. . . 	. . . 	. 	. 

1 	Union of India represented by the 
Secretüry (Revenue); 	 _.. . 

Minisfty of Finance, 

Q 
Departmentof Revenue, 
North Block, New Delhi. 	. 

•• 	k, 	 . 	 . 	 . 

Ccii tral Board of Excise & Customs 
(through its Chafriian). 	 . 
North Block, New Delhi 

3 	Chief Commssioner, 
Customs & Central Excise 	..... .• . . 	.... ... .- 
Shillong Zone, 	 . 	. 	.- 	. 

Crescens Building, ... 	;. 	: . 	• 	. 
M.G. Road, ShlihlonçJ-l. 	 .. 	. 

4 	Commissioner of Customs (P) 
North Eastern Region, 
Customs House; 	 -.... 

110-MG Road, Shillong. 	 . 	.. 	....RespondenLs 

By Advocate Mr A.K. Chaudhiuri, Addi. C.G.S.C. .:. 
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'J.!AN.1.(V.C.) 	 .. 	
\. 

Ilte apphcauL is wuikiiig 	Addit.iniiiil 	i•...i111i•. 

Customs 	ProvenLive 	CA)III IIIsiiir;ite, 	N.F.ft, 	Sliilloiiq 	S ID 411  

113.3.2002... Mter, cotitpleUiiçj ih et 	ytii 	- ut 	ti vh 	hi liii' N111 111 
•..•. 	 - 

Eastern Region, ;sua;L to oplioti cilIed for by the CenLral Board Of 

Excise and Customs, the applicant submitted option on 27.42005 

(Annexure-C) for 'retenUon in the air statioñ i.e. Shillong for, at 

least one year since his son is in Lite middle of tllE aCademiC year It I S  

the grievance of the applicant:, that ignoring the said o1)t.ici. I h' 

applicant has now been transferred to Kola1a,Cpinnicsiufler11.'.. - 

	

0 ---------
- 	 _ 	 - 

2 	MrjLSarkar learned couel for t he applicant sbnis 

that since the applicant's son is studying at Sliillong and is in 11u 

middle of the academic yenr he requcsted [or his rd1itiofl at ctIloucj 

i t~s  at least for one year and without: considering the said rilt1'sl 

\ e e tmpuged order was pacsed 	- 

3.. 	We have also heard MrA.K. Chaudhuri, iearnei Addi. 

C.G.S.C. for the respondents. 	 1 	 - 

4. 	 Since the option exercis'd by the applicant in Annextire-  C 

is not seen considered ad since th(.- int[)ug tied order was ps;ed by 

considering the representations of, various other persons, we are 

the view that the respondents are to 	ected _be  dir 	to consider ule cast' 

of the appIicnt also. For the said purpose, we direct. I.he appheaiit In 

make a representation with reference to Annex tire-C opt.iutt wit.hiii a 

period often days from today before the respondent No.1 . ] such 

representation is flied the respondent No.1 will consider the stillC and 

pass appropriate orders within a period of six weeks Llierca'r. 11' 

. 	

0 	 - 
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I ulplicont will ;irothice Lhis ordt r uloiigwitli tllQ r I)rsn1LIon bdorLi  

the rsponden1 No.1 for cornpaflce. If the application is tiled within 

the time specified above, the respondents will retain the applicant in 

the present place till the dispsal of the reprcsentalioii directed to be 

filed heiein above. 	. 

The Trib, 0  A is accordinjlyciisposedof -- 	- 

V I CEL CiI1 

.,(i/ NLII)Li% 	/) 

tc . 	 ...... 	
. 	 . 

• 	 .• 	 • 

.c,cr 
 

• 	C.A. 
• . (ib*fl'lI. 	/ 5 

— 	 - 
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.1 • • 	IN TIJK C1NTgALADMJNISIJAll'E T1U13UNAL 
QUWA11AT ni?1ICH 

Original Application No.144 of 20O 

Da1ef decision This the 15 11  day of June 2005 

The Hon'ble JusUce Shri 	 Vice-Chairman  
...................- 

The Hon'ble Shri K V Prahiadan, Admin1sratIVeMemb& 

Mr. ChallieniUm Songate 	- 
S/oHrangthaflkhum.. 	- 	 -. 
Joint Commissioner 	- 	- 
Central Excise, Shillong. 	. 	 . 	

Ap1icant 

By Advocates MrJ.L. S ;arar and Mr S. Nath. 

- Versus —  
. 	 .. ......: 

1 	Union of India, represented by the 
Secretary,  
Ministry of Finance, 
D eprent0fReve 	 . 	. 
New Delhi 

The Chairman 	 ... 	 . 

: CBEC, L 	 '' 
Depar1rnèflt0fRetee 	

- 

North Block, New Delhi 	 "C.L 

The Depuly. SecreLary (AD-IT) 

atv 	

'\ CBEC, 
r 	

'\DepartmentofRevei 
ministry  

The Chief Commissioner,-.  
Central Excise & Customs (East Zone) 	---Respondents 
Shillong. 	, 	: .: 	: 	•. 	. 	.. 

By Advocate Mr M.U.Ahmed, AddL c:G:5.0. 
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ORDEJI 	. 

S IVA 	(Y 

The matter relates to the transfer and posting of Joint 

CommissiPs..the..Ct9ms and Central Excise Department of the 
- 	 J 

Central Goernmeflt. The' applicant is Joint.CommiSsiPr Customs - 	 :- 	
'. 

te, N F B.. and posted at Shillong since 
Preventive CommIsS10fle  

October 2002; He is aggieved by his transf 	
fró Shillon to 

Kolkata as per order dated 10.6.2005 (MneXUe 
	It is the base of 

the applicant that his children aged 5 years and 7 years are studying 

In MeghalQYa State Police Public School, 5hillong and that ii the 

transfer is effected ot ibis piL 
of Lirntt will adverselY affect the 

'.. 	
educa0n of his children. Further, it i 	

tated that the 20pliCanLS wile 

- 

is Group 'A' Central Government 
e mployee and is posteo ai 

and that the policY of the G overnment is to accomod 	
both 

husband and wife in the same station as far as pracutable 
IL i also - 

stated that the a ppliCaIt had exercied his 
opti0 to cofltifltlC in ihe 

c' 
North Eastern Region for at least one more year and that by igmoriflg 

all these the espondeflts have passed the 
i mpugned tr sfer order 

only to oblige certain officers who had made repreSefltatb0 for 

transfer t4 their place of choice ,, 

2. 	( We have hérd 	
learn edc0UflS0t or ihe 

appliCaflt and Mr , 
 M.U. learned Addl. cG fr the 

respond ents. It is not clear s to whether the respondefl hd offered 

an opppr, 1ni
ty to rnke representation to all the oflccrs in the post of 

Jn)iss10 
However, it is seen that the mi1 gncd o rders are 

oint Co  

H 
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passed mainlY on the basis of represel 
ti0flS 

made by some of the 

Joint Commissioners - 
	 - 

3 

 irect the 
Taking into accoUflt all the circumstceS we d  

a
pplicant to make a detailed representb0n before the respondent 

No 1 for the relief sought for in this application thin a period often 

days from today. If any sch representatbofl is bled the respondent 

No 1 will dispose of the same in accordan with law within a period 

of SIX 

weeks thereaftC If ie pllCaflt has ot so far been relieved 

he would be allowed to
.coltie in the present post till orderS are 

passed on his repreSentaUon to be flied as directed herein nOW if the 

applicant does not ffle Ihe representb0u1 
int1m01 certifltY the 

respondefl are free to proteed according to law. The applicaflt 
viIl 

produce this order along 	
the repreSefltaub0t for compilai C. 

----- 	
:The application is ccording1Y disposed of.  

1 	
C 1 

(sd/ 	BL( 	) - 
true 

IL  

(etlirt OfJlcer.(J) 

C.A.T. (,Ufl'A111TI P,4NCU 

- 	

Guwaha1 	(X)$ 

• 1 


